76

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 48/2024.

In the matter of:

Ashwini Kumar Saini, Mahasachiv, Sunder Nagar Progressive

Development Forum(R), 10 Indira Market, BBMB Colony Sunder
Nagar, District Mandi (HP).

Applicant

Versus

1. Ministry of Environment, Forest and Climatec Change through its
Secretary.

2. State of Himachal Pradesh through its Chief Secretary HP.

3.  Himachal Pradesh Pollution Control Board through its Member

Secretary.

4.  National Highway Authority of India through its Project
Director, PIU, Mandi, Bagla Muhal Chakkar, P.O. Nagchala,
Mandi.

5.  District Magistrate Mandi (HP).

6.  District Magistrate/Deputy Commissioner Bilaspur, (H.P.)

Respondents
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RESPONSE/REPLY ON THE BEHALF OF RESPONDENT

NO. 06 i.e. DEPUTY COMMISSIONER BILASPUR IN O.A. NO.
48/2024.

May It Please Your Lordships:-
Respectfully Sheweth:-

1. That in the present matter, the Hon’ble National Green Tribunal New
Delhi, took cognizance upon the letter/petition dated 13-08-2023 sent
by Ashwini Kumar Saini, Mahasachiv, Sunder Nagér Progressive
Development Forum (R) 10 Indira Market, B.B.M.B. Colony Sunder
Nagar, wherein it was alleged that illegal mining on hilly area in
Kiratpur-Sunder Nagar Four Lane is being carried out at very large
scale by scrapping through hills indiscriminately at various places at
Kiratpur-Sunder Nagar Four Lane in the State of Himachal Pradesh.
Huge quantity of bajri, stone and other mineral material by scrapping is
being extracted from hills using heavy machineries in violation of

environmental laws and norms.

2. That vide order dated 07-03-2024 the Hon’ble NGT had directed to
obtain a factual report for which the Hon’ble NGT has constituted a
joint committee comprising of H.P. State Pollution Control Board,

District Magistrates, District Mandi and Bilaspur.

3. That in order to comply above direction of Hon’ble NGT dated 07-03-

2024, a Joint Committee has been constituted under the Chairmanship

) B/ of Additional Deputy Commissioner District Bilaspur along with all the
stake holder departments ig, Officials from National Highway
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Authority of India, H.P. Public Works Department, Mining Officer and
H.P.P.C.B. in order to verify the allegations made in the complaint and
to take necessary action. That the Four Lane construction work has
been completed in District Bilaspur and no illegal mining from the hills
on part of four lane construction as well as any other construction
activities has been observed in District Bilaspur. That in compliance to
the orders of Hon’ble NGT, the joint committee members had inspected
the Four Lane from Gara Moura Toll Plaza to Baloh Toll Plaza, a total
stretch of approx. 40 Km under the jurisdiction of District Bilaspur on
dated 09.04.2024 under the Chairmanship of Additional Deputy
Commissioner Bilaspur. The Joint Committee has already submitted
report in the Hon’ble NGT on 18-05-2024 and reported that Joint
Inspection Committee has observed cutting/excavation work at 02 no’s
of locations other then Right of Way (ROW) of Four Lane on private
lands in District Bilaspur.

1. Village Kothi, PO Behna Jattan, Tehsil Jhandutta, District

Bilaspur (Ahead of B4U Hotel & Restaurant) (Lat: 31.339549,
m&;oner Long: 76.735708).
H.P)
2. Village Rohin (Near Rohin Bus Stop), Tehsil Ghumarwin,
District Bilaspur (Lat: 31.417506, Long: 76.757779).

Deputy co
District Bila

4. That the Joint Inspection Committee has submitted its report before
Hon’ble NGT and the Hon’ble NGT has passed the following
directions vide order dated 20-05-2024, which is reproduced as under:-

“...10. Entire report nowhere shows, whether construction was carried

La OUl_after obtaining requisite permission/NOC from all concerned
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authorities and whether the extraction of stone was in accordance with

law.

11. In these facts and circumstances, we find it appropriate to
implead following respondents:-

1. Ministry of Environment, Forest and climate change through its
Secretary.
2. State of Himachal Pradesh through its Chief Secretary HP.
3. Himachal Pradesh Pollution Control Board through its Member
Secretary.
4. National Highway Authority of India through its Project

Director, PIU, Mandi, Bagla Muhal Chakkar, PO Nagchala,
Mandi.

3. District Magistrate Mandi (HP).
6. District Magistrate /Deputy Commissioner Bilaspur (HP)...”

S. That in compliance to the Hon’ble NGT orders dated 20-05-2024, the
replying respondent sought the detailed report from the Mining Officer

Bilaspur, Project Director National Highway Authority of India (NHAI)

Mandi, Assistant Town Planner Bilaspur and M/s Gawar Construction

Ltd. regarding compliance of the orders of the Hon’ble NGT and latest

status report on the areas where cutting/excavation of hills was carried

out along with action taken report as observed during the Joint

4@( Inspection from Gara Moura Toll Plaza to Baloh Toll Plaza on
‘st Kiratpur-Sundernagar Four Lane in District Bilaspur. The copy of letter

is enclosed as Annexure R-6/1. The brief details of aforementioned 02

~ o rygision Bilaspur
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Table No. 01: Details of cuttings observed in District Bilaspur, H.P.

Location ‘
And |

S. Name of Nature of | Astion Teken Present Status

No project Activity
proponent/

o owner ) |

1. | Khasra No. | Proposed Work  has  been | Presently no activity |

418/191/67, |Retail Outlet/ | stopped by SDM | related to land leveling
Vill.  Kothi, | Petrol Pump | Jhandutta. and plot development is
PO  Behna being carried out.
Jattan, Tehsil The permission from
Jhandutta, 5 NHAI has been
Distt. . obtained, the permission |
Bilaspur (Lat: from T&CP department |
31.339549, is under process. The
Long: copy of permission of
76.735708) NHAI and application
(Prop. Mrs. submitted in T&CP
Santoshi | Deptt. is enclosed as
Devi) Annexure R-6/2.

2. |Khasra No. |Land Work has  been| Presently no activity is
773/597, leveling and | stopped by SDM | being carried out. File
Village plot Ghumarwin. has been submitted by
Rohin Tehsil | development. Sh. Jitender Kumar in
Ghumarwin, ' A Show Cause Notice | the office of the NHAI
District ' has been issued by | for obtaining |
Bilaspur (Lat: ' HPPCB Bilaspur to | permission. |
31.417506, not to carry out _
Long: further cutting works ‘
76.7577179) without proper !

permission from =
(Sh. Jitender "““ concerned department
Kumar) _ and to carry out water
S i Y, s ;

1
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sprinkling. The copy
of notice is annexed
as Annexure R-6/3.
The compliance
submitted by  Sh.
Jitender Kumar is
annexed as Annexure
R-6/4.

That the aforementioned 02 no's of locations were reported in previous
report submitted by the Joint Committee before Hon’ble NGT where
cutting/excavation work was carried out by the local residents other
then Right of Way (ROW) of Four Lane on their private land.
However, no illegal mining activities in these 02 no’s of locations have
been observed as reported by the Mining Officer Bilaspur. The muck
generated from the cutting of these 02 no*s of plots has been utilized in
private lands for land filling and leveling and no muck/stones have been
commercialized. The cutting work in these 02 no’s locations have been
stopped by the concerned SDM’s and both parties have applied for
permission from concerned departments i.e. National Highway

Authority of India and Town & Country Planning Department.

That these types of activities do not falls under the purview of mining
as both are plot leveling/development activities and required permission
from concerned departménts i.e. Town & Country Planning Department
(TCP), National Highway Authority of India (NHAI) & concerned
Gram Panchayat as applicable. These activities also do not require

Consent of H.P. State Pollution Control Board. As per report submitted

Sub Division Bilaspur (H.P}

——
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Ghumarwin-191/2023- 508 dated 01-07-2024 that both aforementioned
cutting works are not covered under mining purview as both are
involved in the constructional activities where no activity for the
purpose of selling mineral was observed. Also the 02 no’s of challans
reported in the Mining Inspector report dated 02-04-2024 are beyond
Right of Way (ROW) of Four Lane and do not belong to Kiratpur-
Sundernagar Four Lane and at present no illegal mining for the purpose

of selling mineral has been found within ROW of existing Kiratpur-

Manali National Highway. The copy of letter received from the Mining

Officer Bilaspur is enclosed as Annexure R-6/5 for kind perusal.

8. That the Assistant Town Planner (TCP Deptt.) Bilaspur vide letter
No.SDTP/BLP/T-63/Four Lane P.A./24-206-07 dated 01-07-2024 has
submitted that the land owner of site at s. no. 01 has done partial plot
levelling and not done any type of construction activity which has been
cross checked during the inspection conducted on dated 05-06-2024
and the applicant has submitted a case to TCP office and the same is
under process. With respect to site at s. no. 02, it is submitted that the
applicant has not done any type of construction activity at present
which has been cross checked on dated 05.06.2024 and he has been

directed to take necessary prior permissions before carrying out any

i construction work at site. The copy of letter of Assistant Town Planner

A ’ :
Lty commiggoncr Bilaspur is enclosed as Annexure R-6/6.
rict Bilaspuf(H.P.)

Fas

i~ "_,

n
.

9. That in addition to above, the construction such as residential,
commercial etc. adjacent to the Kiratpur-Manali Four Lane has been

bound with the prior approval/permission of National Highway




10.

11.

33

(T&CP) & concerned Gram Panchayat as applicable. It is also apprised
that Kiratpur-Manali Four Lane falls under the ambit of “Four Lane
Planning Area” as per the latest notification of Town and Country
Planning Department dated 28-06-2023 and new construction activities
along the Four Lane shall have to take permission from Town and

Country Planning Department. The copy of notification is annexed as
Annexure R-6/7.

That the M/s Gawar Construction Ltd. involved in the construction of
balance work of Kiratpur-Nerchowk Four Lane had obtained requisite
permissions from Department of Industries w.r.t. utilization of material
generated during the construction of Four Lane and due royalty for the
material has been deposited with the Mining Department and the Four
Lane construction work has been completed in District Bilaspur. The

copy of letter along with requisite permissions is enclosed as Annexure
R-6/8 for kind perusal.

That the deponent has also directed Police Department to keep vigil
over the activities carried out w.r.t. material / muck loaded trucks on
Kiratpur-Manali Four Lane in District Bilaspur and take strict action
against the violators for activities of illegal mining/muck dumping, if
any. The Divisional Forest Officer Bilaspur has also been directed to
keep strict vigil and take necessary action against the violators who

have dumped muck on forest land.

SITARAM SHARMA
AOVOCATE

Sub, Division Biacpur

Exp. Dt 25:03-27
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Prayer:-

In view of the submissions made above and the action
taken by the various stakeholder departments, it is humbly submitted
that the matter may kindly be disposed of qua the replying respondent.
Any other order deemed fit by the Hon’ble Tribunal may kindly be
passed in the interest of justice.

g9 oL 204

Respondent No. 06
|\ /

$sioner
Bilaspur, District Bilaspyr
District Bilas pur(H.P)
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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI

Original Application No. 48/2024

In the matter of:

Ashwini Kumar Saini
...Applicant

Versus
State of Himachal Pradesh & Ors.

...Respondents

AFFIDAVIT

I, Abid Hussain Sadiq, S/o Sh.

Mohammad Sadiq Bhat, age 45 years presently posted as
Deputy Commissioner Bilaspur H.P. do hereby solemnly

affirm and state as under:-

That the accompanying reply to the OA No.
48/2024 has been drafted at my instance and

under my instruction.

That the contents of para No. 1 to 11 of the

reply on merit are true to the best of my
knowledge and belief based on the official

\
A

itaspur(n-P)

District B
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Sub Divisicn Bitaspur (P}
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record available and no part of it is wrong and

Sk ke SlRRA nothing material has been concealed therein.

ADVGCN’E
von E1l4sp | That 1 the above named deponent do
hereby further declare that the contents of the

above affidavit are true and correct. No part

of it is wrong & nothing material has been

concealed therein.

Verified at Bilaspur on thes3 -3 » 2024.
|DENTIF|ED 03 UL 2024 y

— ent
Deputy commissioner
( M District Bilaspur(H.P)
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Annexure R-6/1 urgentTime Bound
8 7 Hon'ble NGT matter

H.P. STATE POLLUTION CONTROL BOARD

Reglonal Office Bllaspur, Near HPPWD Rest House Dholra, Tehsil & Distt:
Bllaspur (Himachal Pradesh)-174001
Website: hitpif/hppcb.nic.n/ Emall: pebrobllaspur @gmail.com

No. PCB/RO/BLP/160/0A No. 48/2024- LjL)) . 5, Dated- ) 5105 ) 2Y
To *

1. The Sub-Divisional Magistrate Sadar, Distt. Bilaspur HP.

2. The Sub-Divisional Maglistrate Ghumarwin, Distt. Bilaspur HP.

3. The Sub-Divisional Magistrate Jhandutta, Distt. Bllaspur HP.

4. The Sub-Divisional Magistrate Shri Naina Devi Ji at Swarghat Distt. Bilaspur

HP.

The Project Director, NHAI PIU Gutkar, Distt. Mandi HP.

The Mining Officer Bilaspur, Distt. Bilaspur HP.

7. The Assistant Town Planner, Town & Country Planning Department, Distt.
Bilaspur HP.

o o

Subject: Order dated 20.05.2024 passed by the Hon’ble NGT in 0.A. No. 48/2024 titled as
Ashwini Kumar Saini V/s State of H.P.
Sir/Madam,
Please find enclosed herewith the copy of latest orders dated 20.05.2024 passed by the
Hon'ble NGT in OA No. 48/2024 tilted as Ashwini Kumar Saini V/s State of HP vide which Hon’ble NGT has
passed directions as:

«..10. Entire report nowhere shows, whether construction was carried out after obtaining
requisite permission/NOC from all concerned authorities and whether the extraction of
stones was in accordance with law.
11. In these facts and circumstance, we find it appropriate to implead following as
respondents;

1. Ministry of Environment, Forest and Climate Change through its Secretary

2. State of Himachal Pradesh through Chief Secretary

3. Himachal Pradesh Pollution Control Board through its Member Secretary

4. National Highway Authority of India through its Project Director, PIU, Mandi, Bagla

Muhal Chakkar, P.O, Nagchala, Mandii.

5. District Magistrate, Mandi

6. District Magistrate/ Deputy Commissioner, Bilaspur
12. The registry shall issue notices to all the above respondents. They may file their
response within three weeks after receipt of notice...”

In this regard, you are requested to comply with the directions passed by Hon'ble NGT and submit the
details w.r.t. permission issued for construction of four lane from Kiratpur to Baloh Toll Plaza in Distt.
Bilaspur under areas of your jurisdiction. You are also requested to provide latest status report on the areas
where cutting / excavation of the hills was observed on four lane during Joint Committee Inspection on
09.04.2024 are as below:

1. Village Kothi, PO Behna Jattan, Tehsil Jhandutta, Distt. Bilaspur HP (Ahead of B4U Hotel &
Restaurant) (Lat: 31.339549, Long: 76.735708).

2. Village Rohin (Near Rohin Bus Stop), Tehsil Ghumarwin, Distt. Bilaspur. (Lat: 31.417506, Long:
76.757779).

Further you are hereby requested to submit Compliance-cum-Action Taken Report within 07 days
positively as the latest report is to be submitted within three weeks i.e. till 10.06.2024 in the Hon'ble NGT.

Yours faithfully,
Encl: Hon’ble NGT Orders lp 4

Additional Deputy Commissioner
Distt. Bilaspur



Copy forwarded to:
1. The Member Secretary HP State Pollution Control Board Shimla HP for inform

2. The Deputy Commissioner Bilaspur, Distt. Bilaspur for information please.

ation please.

Additional Deputy Commissioner

Distt. Bilaspur
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National Highways Authority of India
{aministry of Boad Transport and Highways, Govt, of india)
NMA! BlU-Mand!, Bagia Muha! Chakkar P.O. Nagchala, Teh, Bath, Distt. Mandi, Pin - 175021
Email; mandi@nhai.org ; pd.mandipiu@gmail.com | Phone: 31505-246333
NHAI/PD/PIU-Mandi/Access Per/58/ 7, 4. 1 May, 2024
To,

Territory Manager,

Ambala Territory (Retail),

Bharat Petroleum Corporation Limited,
Vill. Alamgir, Post Tiwana, Lalru,
Tehsil Dera Bassi, Distt. Mohali-140501.

Sub: Proposal for In-principle/Provisional access to proposed Retail Qutlet of Bharat
Petroleum Corporation Limited (BPCL) abutting on the boundary of NH-154 from
CHKM. 134+745.00 to CHKM. 134+780.27 (RHS), Mohal Kothi, having Khasra no.
418/191/67 on Kiratpur-Nerchowk Road, Tehsil Jhanduta Distt. Bilaspur in the
state of Himachal Pradesh.

Please refer to your office letter dated 13.05.2024 vide which submission of
Bank Guarantee no. 0031NDDG00028925 of amounting to Rs. 2,50,000/- and receipt of
non-refundable provisional fee amounting to Rs. 20,000/- Transaction refefence no.
0905240004177 through Bharatkosh Portal Online (Bharatkosh.gov.in) to this office.

2. In this regard, Regional Officer, NHAl Himachal Pradesh at Shimla office letter
no. NHAI/RO/HP/11011/62/Access-Per/24-25/221 dated 08.05.2024 {(copy enclosed)
has accorded a Temporary In-principle Access Permission for a period of 12 (Twelve)
months or upto the completion of proposed developmental work by NHAI whichever is
earlier. The temporary access permission shall be replaced by final access permission
with the approval of competent authority as per Ministry’s guidelines dated 24.07.2013
& 26.06.2020 or any other as applicable from time to time.

3. - Further, it is also requested to follow all the terms and conditions laid down in
Regional Officer, NHAI Shimla letter no. NHAI/RO/HP/11011/62/Access-Per/24-25/221
dated 08.05.2024 for temporary in-principle access permission.

4, This is for your information and necessary action please.
With regards, < Q/J

Encls. As above.
{(Varun Chari)
Project Director
Copy for information and necessary action to:-

(i) Regional Officer, NHAI Shimla:- It is submitted that applicant has deposited the
Bank Guarantee as per MoRTH guidelines dated 26.06.2020 which was verified
by ICICI Bank Nalagarh road, Baddi, Distt: Solan {HP) vide e-mail dated
13.05.2024. The copy of the same is enclosed for your information and records
please.

(ii) Independent Engineer, M/s ICT Pvt. Ltd. :-with a requested to ensure various
condition to be followed by applicant as written in RO NHAI Shimla letter no.
NHAI/RO/HP/11011/62/Access-Per/24-25/221 dated 08.05.2024.

(iif) Authorized Signatory, M/s Gawar Kiratpur Nerchowk Highway Pvt. Ltd.

geTTaETaTe: W—5.09 6, FFSR—10 BRG], 9% f¥oefi—110075 .
Head Office: G-3&46. Sector-10. Dwarka, New Delhi - 110075

Annexure R-6/2
"
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National Highways Authority of India
(Ministry of Road Transport and Highways, Govt. of India)

e wwiom - wen, wrew . 1, wiEn v, wew, Pemn (Ra), @9 o177 -283 0419
Regional Office-Shimia, House No. 1. Rishikesh Sadan, Chakkar. Shimla (HP}R171005 Ph: 0177-2830419
Email: robimachalpradesh@nhal.org & ronhiaihp@gamil.oom

NHAI/RO/HP/11011/62/Access-Per/24-25/ 32 | %M uay, 2024

To,
The Project Director,

National Highways Authority of India
PiU-Mandi (M.P).

Sub: Proposal for In-Principal access to proposed Recaii Cutlet of bharat Petroleum
Corporation Limited (BPCL} abutting on the beunda: ¢ of MH-134 from CHKA,
1349745.00 to CHKM. 134+780.27 (RHS), Achal Koo having [hasra ne.
418/191/67 on Kiratpur-Nerchowk Road, Tehsit Jhanduw Diswricr, Bilaspur in
the state of Himachai Pradesh.

Ref: Project Director, Mandi letier no. NHAI/PD/PlU-Mandi/ ccoss Por/52,756
dated 07.05.2024.

Kindly refer your letter no. NHALPD/PIU-Mandi/Access 7o, 52,2988 dotor
30.03.2024.submitting therewith the Froposal for debringipal accoss o proposed
Retail Outlet of Bharat Petroleurn Corporation Limitea el Lbutting on the
boundary of NH-154 from CHKM. 1345745.00 to CHKhL. i34 783.27 (RHS;, Mohal
Kothi having khasra no. 418/151/67 on Kiratpur-Ne:chowk Roau  leinit Jnanduw
Districy, Bilaspur in the state of Himachal Pradesh [o° Lhe approva of Compelent
Autherity,

Z. Accordingly, based on the recommendation of Proj@ct viictio, PHu-Mand

&concerned Authority Engincer and further oxamination of groposac in (his office wits

respect to Ministry’s guidelines dated 26.06.2020 ard other apiceble guidelings

regarding access permission to Retail Outlet, tomeorary  inopracisle acceas

permission for use of NH land for approach road is rereby issues sl octed to e
folloving conditions:-

{i) The oil company/applicant shall do necessary alicradon Liluding compoln
remaovat/shifting of the service rcads at its owr cost whene /o shed Ly NHAL
for the development of Naticnal Highway or in (ne interes. o safery in ghis
section,

(i)  The oil company/ applicant shoutd adhere to thoir undertziang: given with the
proposal and the construction of retail outlet shall e dor. sooording Lo the
c¢rawings enclosed with the proposat during execution at {he s,

(itiy It must be ensured that Drin king water facmt €s and wac! aaiities as por
Ministry’s circulars dated 26.12.2013 and 18.01.2012 are avellLle 4l propossy
retait outlet. This should be strictly followed.

e

JEM T : Gl -5 U 6, AaeT~10, gRE1, =15 faocl ~ 110075
Head Office | G-588, Sector-10, Dwarka, New Delhi-110075
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{viti)

(ix)

{x)

{xi}

{xit}
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The validity of temporary access permission will be for a period of 12 (Twelve,
or upto the completion of proposed developmental work by MHAl whichever is
earlier. The temporary access permission shall be replaced by final accoss
permission with the approval of competent authority as per ministry's

guidelines dated 26.06.2020 or any other as applicable from time to time.

The oil company/applicant shall construct the property atorg vith ils access as
per approved drawings at their own cost within 12 {Twelve) months of issuc of
provisional NOC i.e. date of issue of this tet'er. After coisluction -as per
approved drawings and to the satisfaction of Hiciway Admis ol aiion, the final
approval may be given. In case the construction is ncl cone within the
stipulated time as per Ministry’s guidelines the provisional NOC is deemed to e
cancelled, unless renewed by the Highway Administration.

The height restrictions of building structures shalt be as per tocal Govi
guidetines and there should be sufficient parking inside the rctail outlet so that
there is no overflow of vehicles on temporary approach read.

The oil company/applicant shall install all the requisite road siens as por latest
IRC 67 and provide road markings as per latest iRC 35 to the calisfaction of PD
PIU-Mandi.

The oil company/applicant shall arrange all the cwara wus regured or
construction of temporary access as per approved draving hnasatr, e shaud
also arrange for shiiting of utilities if requives =L fus Ow st a5 Der Loe
guidelines of the concerned deparcment.

The oil company/applicant shall furnish two set or fresh Loense deeds {auly
indicating designed chainage cum existing chalnaee of bath aow and old MH
No.) in two originals  drawn on new stamp paper as per Minisiy’s siandz
norms and duly signed by authorized signatory along with his ruwer of atlornoy
at the time of issue of final permissiof.

The oil company shall not do or caused to be done in pursus..co of the access
permission any acts which may cause any damage to Highvay and shall not ¢o
or cause to be done, in pursuance of access permission, any woi Ly which safely
and convenience of traffic on the Highway shall be disturbed.

it shall be ensured that there is sufficient disternce {as per wnisury's Crculan)
i.e. 100 m (or as per guidelines, from the cop in media. o the oxistin:
property.

The provisionat approval shall pe cancelled if ax ooy stage i i Tound that Lo
site causes obstruction/nindrance, safcty threal w the oxist v hunway users.
PD NHAI PIU-Mandi shall verify tie land relaled documents of the applicant
before conveying the temporary in principlc/provisichal approval to the
applticant/oil company.

e,
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{xiv) PD NHAI PIU-Mandi shall verify & ensure that ‘he location f fuel station al
curve does not cause threat to the safety of Read Users nidd according -
convene the approvatl.

(xv} PD, NHAI PlU-Mandi shaill ensure the construction of deceleration and
acceleration lane as per site requirement and considering roaa safety,

3. As per Ministry’s circular No, RW/NH-33032/01 [2017-SBR(R) Jaled 26.06.2020
the applicant had submitting processing fee of Rupees 10.000/- on Bharalkosh porial
with transaction Ref no. 3004240022203 dated 30.04.2024 0D shall =nsure, before
conveying the conditionzl temporary ‘in-principie’/provisiona! aporeval o Lhe
applicant, Non-refundable Provisional Fee amounting ns. 20,000, - for provisiona
approval & Bank Guarantee amounting Rs, 2.5 Lakl valid for + . .o year iowards
successful  completion of access as per  approved  Gravings/prescribed
specifications shall be collected from the applicant and further n=cessary actic:
shall be taken under intimation to this office. .

4. Notwithstanding to the above, the provisional NOC shall st=nz conzetled undes

the following circumstances: -

) It any document/information furnished by the aoplicant picve o ng false or
the applicant is found to have willfully supnressec aiy infeir Lo,

{1} Any breach of the condition imposed by the by the Highway o0 inistration or

the officer authorized by the Administration on Fis Lehalf,

{ii) 17 at any later stage, any dispute arises in respect of the owne “shuy of the lard
on which the retail outlet is located or regarding the permission ror change of
land use,

Encl: s above (Two se: of proposal), ]

~Doul Basit
Regicnal Qificer, NHA:
Sanachail Pradesh

.
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!(;h Department of Town and Country Planning
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!

Government of Himachal Pradesh

Application Details

Form-12

Form of application for permission under sub-section (2) of section 15-A or clause (a) of section 16 or sub-section (1) of section
30 or section 30-A (beyond the limits as specified under section 30-A) of the Himachal Pradesh Town and Country Planning Act,
1977 (Act No. 12 of 1977) for Development of Land / Construction of Building.

Applicant Details

SL# Applicant Name Guardian Name Applicant Mobile No. Adhaar No.

1 Mrs. SANTOSHI DEVI W/o SANJAY KUMAR 9805932237 --

Email ID : harish1994kmr@gmail.com

Private Prof. Mobile No. : 9805900576

Reference No. 1 02202401069

Address Details

Correspondence Address Permanent Address

Name

Guardian Name
State

District

Tehsil

Town/Village/Ward
Address

PIN

Mrs. Santoshi Devi
W/o Sanjay Kumar
Himachal Pradesh
Bilaspur

Jhanduta

Kothi

Mohal Koithi , Jhanduta,

Bilaspur

174021

Name

Guardian Name
State

District

Tehsil

Town/Village/Ward
Address

PIN

Mrs. Santoshi Devi
W/o Sanjay Kumar
Himachal Pradesh
Bilaspur

Jhanduta

Kothi

Mohal Koithi , Jhanduta,
Bilaspur

174021

Description of land proposed for Development of Land/Construction of Building

Revenue Village/Mohal : Kothi Khata No

Khatuni No. :

Khasra No 1 418/191/67. Area (sq.m) 1 752.00

Total Plot Area(sg.m) : 752.00 Whether Subdivision : No
Approved

01-07-2024, 14:18
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District
Notified Area

Applied land use

Proposal submitted for
Name of Village
No. of Blocks

Plot Area For Sub-
division/Development
Activity(sq.m)

Details of Block 1

Sl# Floor Type

1 Ground Floor

Plot Details

Whether Change of
Land use Involved

: Bilaspur
: Four Lane Planning Area

: Commercial

: Approval of map
: Kothi
1

: 752.00

Floor Area Sq. m.

221.08

: No

Private Professional Information

Name
Class

Address

: robin Gautam
A

. V.p.o. Panjgain Tehsil Sadar Distt. Bilaspur, Town/Village-Panjgain, Dist-Bilaspur, State-Himachal
" Pradesh, PIN-174012

Structural Engineer Information

Type
Registration No.

Address

Structure Stability
Certificate

Undertaking for Supervision of Building

Type
Name

Address

Undertaking for
supervision of building
construction

. Self
: robin Gautam

V.p.o. Panjgain Tehsil Sadar
. Distt. Bilaspur, Bilaspur,
" Himachal Pradesh

PIN-174012

‘Al

94

Land Use Type

Commercial

Name

Area Type

Maximum Permissible
Ground Coverage(in
Sqg.mt.)

Property Type
Map Location
Type of construction

Parking Area Sq. m.

0.00

Type of CLU Involved

Registration No
Plan Date

https://tep.hp.gov.in/dashboard

: Planning Area

1 221.08

. Private

: Petrol Pump

Exemption

No

: RP1656/2021
1 14-06-2024

: Register/ Empaneled as Structure Engineer or Class A Private Professional
: RS0163/2020

. robin Gautam

Registration No.

. V.p.o. Panjgian Tehsil Sadar Distt. Bilaspur, Town/Village-Panjgian, Dist-Bilaspur, State-Himachal
" Pradesh, PIN-174012

‘Al

: RP1656/2021

01-07-2024, 14:18
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Undertaking From .
Owner - A

Documents / Maps
Jamabandi Document Conveyance Deed

Demarcation Report/
Affidavit

Location Plan

(Al
Tatima Document ‘A
(Al

Site Plan

Structural Stability
Certificate

Proposed Consolidated .
Map1 ’

2 EeE e

Checklist

Other Documents

Affidavit regarding Surrender . NOC from HPPCB
of Path

Registration Certificate from
industry Department

Description Regarding other
Document

Whether Agriculturist
Himachali

- Any other Document o Al
: Lease deed document uploded in conveyance deed colmun.

. Yes

Declaration

I/ we hereby declare that there is no court case on this property and the facts and contents stated above are true to the best
of my/ our knowledge and belief.

Payment details

Floor No Use Type Total Area Sq. m. Unit Price () Price ()
Block- 1 Ground Floor Commercial 221.08 8.00 1768.64
Development of land 0.00
Builtup Total 1,768.64
Total Amount 1,768.64
e-charges (3%) 53.00
Total Fees 1,821.00

30of3 01-07-2024, 14:18
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HR'PT STATE ?OLLUTION CONTROL BOARD
egional Qﬁice Bllas:pur, Near HPPWD Rest House Dholra,
Tehsil Sadar, District Bilaspur Himachal Pradesh
Telefax- 01978-223550, E-mail: pcbrobilaspurugmail.com

No. PCB/RO/BLP/CWPIL No. 31/2023/2023- Dated-S /oY, |9
:rom The Regional Officer 0§04 / ’ Lf
()

Sh. Jitender Kumar, S/o Manohar Lal,
R/o Vill. Doon, Teh. Ghumarwin,
Distt. Bilaspur (HP).

Subject: Show Cause Notice under Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution)
Act, 1981.

This is in reference to the joint inspection conducted by the Officials of
the State Board, Mining Officer, Police Department and Sub Divisional Magistrate
Jhandutta, Distt. Bilaspur on 05.06.2024.

During the course of joint inspection, it has been observed that you are carrying out
cutting/excavation work adjacent to four lane near Rohin Bus Stop without obtaining
permissions from concerned deptt. as the area falls under the purview of Fourlane
Planning area.

And whereas the muck generated from excavation/cutting works may be dumped along
the fourlane, forest land or in the catchment of Gobind Sagar lake by you.

And whereas complaints regarding fugitive dust emissions generated at Rohin Bus stop
are received in this office and you are not carrying out any water sprinkling at spot.

And whereas the facts stated above tantamount to clear violation of the provisions of the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981 and the Environmental (Protection) Act, 1986 constituting a

cognizable offence.

Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed
to initiate penal action against you in accordance with the aforesaid legislations and

o Imposition of fine of INR 1,00,000/- (Rupees One Lakh) for illegal muck
dumping as per the orders of Hon’ble NGT in CWPIL No. 28 of 2011 titled as
Abhishek Rai Vs. State of HP & Ors. on the basis of Polluter Pay Principle (if

any observed at later stage).

o Imposition of Environmental Compensation as per “Polluter Pay Principle”
from the day of violation observed till compliance is made by you as per the
orders of Hon’ble NGT in O.A. 593/2017 titled as “Paryavaran Surakasha
Samiti & Anr. Vs Union of India & Ors” for unscientific muck dumping in

non perennial nallah.

However, before initiating any action in the matter, it is hereby directed to not to carry
out further cutting works without proper permission from concerned deptt. and not t0
dispose off muck into any forest land, ROW and Gobind Sagar lake and carry out wafter
sprinkling at spot and to show cause within 07 days as to why legal and penal action
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‘ ou for nomn ..
as per the orders of Hon’ble NGT above should not be 1mposed upon ¥y

compliance to the environmental laws and acts. in case of
It is further inf; i i sy -
ormed that in case of failure to comply to abov illegal muck dump e

non-satisfactory disposition or in case of continued violations of
observed at later stage, action as proposed above shall be initigtes g
any further intimation or notice and completely at your own risk & cos
of the above mentioned period.

ainst you without
t after the expiry

Treat it as most urgent. 1/

Regional Officer
HPSPCB Regional Office Bilaspur
C\/) C;I‘elcfax- 01978-223550

Copy to the following -

1. The Deputy Commissioner Bilaspur cum Chairman of the committees
constituted in OA No. 360/2018 for the implementation of Distt. Environment
Plan for information please.

2. The Sub-Divisional Magistrate Ghumarwin, Distt. Bilaspur for information
please and necessary action please.

3. The Block Development Officer, Ghumarwin, Distt. Bilaspur & further
requested to kindly implement Rule 6 of C&D Waste (Management) Rules, 2016

please.

4. The Mining Officer Bilaspur, Distt. Bilaspur for information and further
necessary action please. .

Regio Officer
HPSPCB Regional Office Bilaspur
Telefax- 01978-223550
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b} Reminder-1

H.P. STATE POLLUTION CONTROL BOARD
Regional Office Bilaspur, Near HPPWD Rest House Dholra,
Tehsil Sadar, District Bilaspur Himachal Pradesh
Telefax- 01978-223550, E-mail: chrcbilasgur@gmaii.com

Hpesron

No. PCB/RO/BLP/CWPIL No. 31/2023/2023- 54 - )| Dated- | § ] 96 }ZL;
To

Sh. Jitender Kumar, S/o0 Manohar Lal,
R/o Vill. Doon, Teh. Ghumarwin,
Distt. Bilaspur (HP).

Subject: Show Cause Notice under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981.

This is in reference to the show cause notice issued from this office vide letter No.
PCB/RO/BLP/CWPIL No. 3 1/2023/2024% dated 05.06.2024 vide which it was directed to not to carry out
any cutting/excavation works without proper permission from concerned deptt. and not to dispose muck
into any forest land, ROW and Gobind Sagar lake and carry out water sprinkling at spotand submit the
compliance report of the above directions within 07 days but no compliance report has been received from
you till date

And whereas the facts stated above tantamount to clear violation of the provisions of the Water (Prevention
and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and the
Environmental (Protection) Act, 1986 constituting a cognizable offence.

Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed to initiate penal
action against you in accordance with the aforesaid legislations and

« Imposition of fine of INR 1,00,000/- (Rupees One Lakh) for illegal muck dumping as per the
orders of Hon’ble NGT in CWPIL No. 28 of 2011 titled as Abhishek Rai Vs. State of HP &
Ors. on the basis of Polluter Pay Principle (if any observed at later stage).

o Imposition of Environmental Compensation as per “Polluter Pay Principle” from the day of
violation observed till compliance is made by you as per the orders of Hon’ble NGT in O.A.
593/2017 titled as “Paryavaran Surakasha Samiti & Anr. Vs Union of India & Ors” for
unscientific muck dumping in non perennial nallah.

However, before initiating any action in the matter, it is again hereby directed to not to carry out further
cutting works without proper permission from concerned deptt. and not to dispose muck into any forest
land, ROW and Gobind Sagar lake and carry out water sprinkling at spot and to show cause within 03 days

as to why legal and penal action as per the orders of Hon’ble NGT above should not be imposed upon you
for non- compliance to the environmental laws and acts.
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It is further i . s N . .
e further informed that in case of failure to comply to above directions or in case of non-satisfactory
1Spositi - . . I : . ;
position or in case of continued violations of illegal muck dumping observed at later stage, action as

proposed above shall be initiated against you without any further intimation or notice and completely at
your own risk & cost after the expiry of the above mentioned period.

Remirger-|
o

Treat it as most urgent. /
/

(ot
Regiohal Officer
HPSPCB Regional Office Bilaspur

Telefax- 01978-223550

Copy to the following —

@/[an

1. The Deputy Commissioner Bilaspur cum Chairman of the committees constituted in OA No.
360/2018 for the implementation of Distt. Environment Plan for information please.

_The Sub-Divisional Magistrate Ghumarwin, Distt. Bilaspur for information please and
necessary action please.

3. The Block Development Officer, Ghumarwin, Distt. Bilaspur& further requested to Kindly
implement Rule 6 of C&D Waste (Management) Rules, 2016 please.

4. The Mining Officer Bilaspur, Distt. Bilaspur for information and further necessary action please.
.rﬁ.

/

dontm
Regl‘l?ﬁiml'ﬁ cer

HPSPCB Regional Office Bilaspur
Telefax- 01978-223550

&c

L
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To

The Regional officer
HP STATE POLLUTION BOARD
Bilaspur.

Subject: Reply of show cause notice wide letter no PCB/BLP/CWPIL

No. 31/2023/2023-597-601 dated 15/06/24
Sir/madam,

| Jitender Kumar s/o Manohar Lal R/o vill. Doon Tehsil
Ghumarwin Distt Bilaspur admit as under,

1. That | was making a plot at my own land near Rohin.

2. That | was disposing muck at the land of Amarnath s/o Bhagat
Ram R/o VPO Rohin tehsil Ghumarwin Distt Bilaspur HP.
Agreement is enclosed herewith.

3. That after the visit of PCB Team | had stopped the work.

4. That | have also applied for permission of TCP Mining & NHAI.
Photocopy of applicationis enclosed herewith.

Further | assure the PCB that after taking all the necessary

permissions from concerning Departments | will initiate my work
at said Plot.

Thank you.

Date: Yours sincerely

F‘. \R Jitender Kumar S/o Manohar Lal
R Vill Doon Tesil Ghumarwin Dstt Bilaspur HP.
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Annexure R-6/5
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No. MO/BLP/complaint file -Ghumarwin -191/2023 = £ o @
Office of the Mining Officer,
District Bilaspur, H.P.

Date:
01.07.2024
To,
The Additional Deputy Commissioner
Bilaspur District Bilaspur
Himachal Pradesh
Subject: Order dated 20.05.2024 passed by the Hon'ble NGT in O.A. No. 48/2024 titled
as Ashwini Kumar Saini V/s State of H.P.
Madam

Please refer to your No. PCB/RO/BLP/160/0A No. 48/2024- 669-73 dated
26/06/2024 on subject cited above.

In this regard, it is to inform that the permission related to construction of four lane
from Kirtpur to Baloh toll plaza in District Bilaspur pertains to National Highway Authority of
India (NHAI). The Department Industries has only granted permission to use extracted mineral
generated during the construction of four lane in favour of company awarded with the work of
construction , the detail of permissions granted has already been provided to HPPCB on their
desired information letter No. PCB/RO/BLP/160/0A No. 48/2024/-0-09 dated 01.04.2024, reply

submitted vide letter No. MO/BLP/complaint file ~Ghumarwin 191/2023 dated 02.04.2024.

(Copy of reply enclosed for ready reference as Annexure-I).

Apart regarding detail mentioned in letter for the status report on the areas Village

Kothi, PO Behna Jattan, Tehsil Jhandutta, Distt. Bilaspur HP and Village Rohin, Near Rohin Bus

Stop, Tehsil Ghumarwin, Distt. Bilaspur, in this regard , as replies received from parties .the

; - : 4
above both works are not under mining purview , as both the parties are involved in

ivi i ineral was observed on the
constructional activities, where no activity for the purpose of selling mineral was

joint i tion
site ,as also noticed during joint inspection conduced on -09.04.2024 by the joint inspec
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committee constituted for the purpose, and a thorough investigation conducted by the concerned

Sub —Divisional Officer (C) in the matter of CWPIL No. 31 of 2023 titled Madan Lal v/s State of
HLP. and others. In the area as investigated , mineral so generated is being kept at the site for their
own bonafide use, for which no separate permission is required under the provision of Himachal
Pradesh Minor Minerals (Concession) and Minerals (Prevention of Tllegal Mining, Transportation
and Storage) Rules, 2015. (Copy of Correspondence made by the land holders are enclosed
herewith for ready reference as Annexure-Il & III).Apart the report of Mining Inspector
submitted dated 02.04.2024, It is in.formed that the area is beyond ROW, and at present no illegal
mining for the purpose of selling mineral has been found within ROW of existing Kirtpur —
Manali National Highway as also seen during joint visit dated 09.04.2024.

In the matter of illegal mining, department is making regular vigil in the areas and
ensuring strict action against the person found indulged in illegal mining activities .

Report submitted for information and kind perusal please.

Yours faithfully

Shatbe. Ul

—

Mining Officer, Bilaspur
Bilaspur, H.P.
Dated:01.07.2024

Encls :As above (pages 1-26)

435

|3
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No. MO/R

T

ad _ _ LP/Complaint file Giy in -
i ”. gfﬁcc of the Minimp l‘}‘; : ;r? humarwin -191 /2023/ - I’ [s)
aDT‘. Ry | 1strict Bilaspur, (HP)
ACH fi .‘;"'
' 5 & i - Dated:- D&}OL{ } 2024
' To
The Regional Officer,
HPSPCB Bilaspur, Distt. Bilaspur 1.,
- iy s I“ ‘ ‘;
- - Subject: .. Order dated 07.03.2024 passed by the Hon’ble’NGT in OA 48/2024 £
: - titled as Ashwani Kumar Saini V/s State of H.P.

Sir,

Please refer to your office letter No. PCB/RO/BLP/1 60/0A No. 48/2024/-
1854-61 dated 21-03-2024 and letter No. PCB/RO/BLP/OA No. 46/2024-01-09 dated 01-
'04-2024 on the subject matter cited above. g
" In this regard, point wise ';gquisite information pertaining to this office is
. as under:- o
Point No. 1. The exact data of extraction of material is not available, as the dleparnncnt
- sof Mining was not diréctlj involved:_ in extraction process for the present work of activity

“fe. Constmcfion of Kirtpur- Ncrcﬁt%k- Mﬁnﬁii National Highway. The department has

- -

only “Grﬁn;éd ppr'mission to use serviceable Stone/material g_ffznlerat_ed .during the 4
e ¢§muuc;ﬁﬁﬁal activity in favor of contractors involved in four laqfi works .._As such, :
per"tﬁis office record the conugctq; companies Ssed 1%84297‘M’F of r_uatenal gene:l-atakh
during-mé'jprésént work and paid*"Ro'yaltx qf'Rsf; 8,60,43,\'_?32!-. %Iff:x_ght Cmfe sixty lakh,
; .d seven hundred thirty two only) to this office which has been
forty three thousan 'y

4

" Exchequer .
The Detail quantity , royalty deposited is as below:~

) ' Name
Jted @40/~ Company
' ted used by | Royalty Depos
e g’?ﬂl‘ﬂcﬂl;z:m : (12015 and @60/ tin2022
& @80/~ till date ~TLEFS .
(1. 8,67,250 MT 384.05,000- v
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2

7,17,047 MT

4,76,38,732/-

Total

15,84,297 MT

Rs, 8,60,43,732/-

Point No. 3. As per this officc record as on date no captive stone crusﬁcr insta

fourlane project in the jurisdiction of Bllaspur District.
PointNo.4. As reported by concerned Mining Inspector, - during the process of
construction of four-lane, no major incidence of illegal extraction of mineral withif
stretch was detected. However, in recent visit conducted on 27.03. 2024, two spots near

Panch and Rohin along NH, extracuon activity was observed, to whom Show Cause

Not:ce to explain their posmon Wllh respect to present actwlty along NH has been given.

Apart, as alleged in Petition regardmg illegal actmty at bloh , no case of extraction has
been noticed . (Report of Mmmg Inspector Enclosed)

Submitted for information and further necessary action pieasé.

z\'

Endst. No. As ahovc
Copy to: - The Gcologlst Zone-111 , Himachal Pradcsh for information plense

O

Yours Faithfully,-

Ellza Choudhary)

Mlnmg Officer, Bilaspur,
Dlstrlct Bilaspur, (H.P)

L
ailza Choudhary

- Mining Officer,Bilaspur

Bilaspur, H.P.
Dated:-02.04.2024

»
AT

4



.9 ' N~ Urgent/Time Bound
1 O 7 Hon'ble NGT mm:
) : Reminder-
H.P. STATE POLLUTION cONTROL®0ARD

L

Reglonal Office Bilaspur, Near HPPWD Rest House Dholra, Tehsil & Distt:
Bilaspur (Himachal Pradesh)-174001
Webalte: hito:/Mopcb.nicin! Emall: pebrobliasouri @amall.com

!
No. PCB/RO/BLPIB0/OA No, 48/2024/- (9)- 08 Dated-0) 0l )24
o 1. The Project Director, NHAI PIU Gutkar, Distt. Mandi HP.
2. The Mining Officer Bllaspur, Distt. Bllaspur HP.
3. The Mining Officer Mandi, Distt. Mandi HP. _
Subject: Order dated 07.03.2024 passed by the Hon'ble NGT in O.A. No. 48/2024 titled as
Ashwini Kumar Sainl V/s State of H.P.
Sirftadam,

Kindly refer to this office letter No. PCB/RO/BLP/160/OA No. 48/2024/-1854-61 dated

21032024 vide which information related to Hon'ble NGT Order in OA No. 48/2024 has been sought,
however information has not been received from your office till date.

Therefore Mining Officers Bilaspur & Mandi are once again requested to provide following details within 02 ,
days positively: {
1. Provide the details & quantity of the minerals extracted during construction of four lane.
2

Provide the total cumulative details of royalty of minerals & its quantity paid by the NHAI or Construction
companies involved in construction of four lane from Kiratpur to Sundernagar stretch.

3. Provide the details of captive stone crushers installed and operated as on date.

4.

Provide the details of any illegal hill mining being carried out in fourlane stretch in addition to any mining
permission granted in and around fourlane area.

Also Project Director, NHA| Mandi is again requested to provide following details within 02 days positively:

1. Details of complete stretch from Kiratpur to Sundernagar including length of stretch, total material
extracied & utilized, Muck generated and management of same.
2. Present status of fourlane i.e. work completed and under progress.

Your are again requested to kindly provide the details within 02 days so that joint inspection could be
conducted on time and factual report be filed to Hon'ble NGT in a time bound manner. f

"~ Early Action In This Matter Is Sollcited,

You hiuily,

R r
HPSPCB Bllaspur
Telofax- 01978-223550
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rd Shimia HP for kind infom‘aﬁ(w{

gState Pollution Control Boa
ation please.

The Member Secretary HP
The Deputy
uty Commissioner Bilaspur, Distt. Bilaspur for Kind Inform

Distt. Mandi for kind Information please.

The Deputy Commissioner Mand,
for kind information please.

The Su i e
perintending Engineer HPPWD almﬁ:r. Distt. Bilaspur HP
\
HP for kind information plwge !

The
Superintending Engineer HPPWD Mand| - Distt. Mandt
Mandi for information &

The Regional Officer -
fartiorrequenied 1 m;:PSPcB_ Mandl, VPO Gutkar, Tehsil Balh, Distt
inate with officials of Distt. Mandi please.

R
HPSPCB Bilaspur
Telefax- 01978-22

40"

-

-
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_ DY) 253)
T Dated :..@;S“_g’oaq Aﬂhexure-:l]" (‘“
9,

The Mining Oftficer

Bltaspur, Himachal

497101 A PNM,
Subject: S

MO Ones In Plot for Retalning Wall Construction - Reference: No.

/BLP/Complaint file/Ihandutta/190/2023-75 078  °

Respected Madam,

With reference to the letter from the Office of the Mining Officer, Bilaspur District (Ref
No. MO/BLP/Complaint file/Ihandutta/190/2023-75 to 78), dated 19/04/2024, 1, Sunny Sharma, /0
Vijay Kumar, GPA holder of Smt. Santoshi Devi, W/O Sanjay Kumar, residing at R/O Barot Teh. Padhar,
Distt. Mandi, HP-176122, am writing to inform you about our compliance and actions concerning the
plotin kharsa No. 418/191/67 Tehsil Jhandutta, Distt. Bilaspur H.P.

We wish to clarify that we are retaining stones within the mentioned plot as we intend
1o use these stones for constructing a retaining wall In the future. We have a purpose of constructinga
petrol pump in the above-mentioned khasra number, and the material generated during the

development activities being staged at the site is to be used for bona fide purposes. Additionally, we are
not selling these stones.

Furthermore, we have obtained the necessary permissions from the National Highways
Authority of india (NHAI) for the development of the plot. I am enclosing the relevant permission
documents from NHA! for your perusal and records.

We seek your kind understanding in this matter and assure you of our adherence to all
relevant regulations, induding those stipulated under the Himachal Pradesh Minor Minerals
{Concession) and Minerals (Prevention of lllegal Mining, Transportation, and Storage) Rules, 2015.

Thank you for your attention and cooperation.

Yours sincerely,
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National Highways Authority of India

(Ministry of Road Transport and Highways, Govt. of India)
NMA! PIU-Mandi, Bagla Muhal Chakkar P.O. Nagchala, Teh. Balh, Distt. Mandi, Pin - 175021
Email: mandi@nhai.org ; pd.mandiplu@gmail.com | Phone: 01905-246383 i
NHAI/PD/PIU-Mandi/Access Per/58/ 1,39, \ae‘May 2024 |
To, ’

Territory Manager,

Ambala Territory (Retail),

Bharat Petroleum Corporation Limited, 3
Vill. Alamgir, Post Tiwana, Lalru, ;
Tehsil Dera Bassi, Distt. Mohali-140501. | g

Sub: Proposal for In-principle/Provisional access to proposed Retail Outlet of Bharat
Pe;rp_leum Corporation Limited (BPCL) abutting on the boundary of NH-154 from
CHKM. 134+745.00 to CHKM. 134+780.27 (RHS), Mohal Kothi, having Khasra no.
41871 91/67 on Kiratpur-Nerchowk Road, Tehsil Jhanduta Distt. Bilaspur in the
state of Himachal Pradesh.

Please refer to your office letter dated 13.05.2024 vide which submission of
Bank Guarantee no. 0031NDDG00028925 of amouriting to Rs. 2,50,000/- and receipt of
non-refundable provisional fee amounting to Rs. 20,000/ Transaction refefence no.
0905240004177 through Bharatkosh Portal Online (Bharatkosh.gov.in) to this office.

2. In this regard, Regional Officer, NHAI Himachal Pradesh at Shimla office letter %
no. NHAI/RO/HP/11011/62/Access-Per/24-25/221 dated 08.05.2024 (copy enclesed)
has accorded a Temporary In-principle Access Permission for a period of 12 (Twelve) 5
months or upto the completion of proposed developmental work by NHAI whichever is
earlier. The temporary access permission shall be replaced by final access permission
with the approval of competent authority as per Ministry’s guidelines dated 24.07.2013
& 26.06.2020 or any other as applicable from time to time.

3. Further, it is also requested to follow all the terms and conditions laid down in L
Regional Officer, NHAI Shimla letter no, NHAI/RO/HP/ 11011/62/Access-Per/24-25/221 £ %

dated 08.05.2024 for temporary in-principle access permission.

4. This is for your information and necessary action please.
With regards, . Q ! A

Encls. As above. ;
' (Varun Chari) )|

Project Director ks

Copy for information and necessary action to:- | _
() Regional Officer, NHAI Shimla:- It is submitted that applicant has deposited the

Bank Guarantee as per MORTH guidelines dated 26.06.2020 which was verified
by ICICI Bank Nalagarh road, Baddi, Distt. Solan (HP) vide e-mail dated
13.05.2024. The copy of the same is enclosed for your information and records
“please. '

(i) Independent Engine

|
\

er, M/s ICT Pvt. Ltd. :-with a requested to ensure various [
condition to be followed by applicant as written in RO NHAI Shimla letter no.
NHAURO/ HP/1101 1-'/62!Access-Per!24-25/221 dated 08.05.2024.

Gawar Kiratpur Nerchowk Highway Pvt. Ltd.

g FaeI—10 ERPI, a¢ faeeh—110075
Dwarka, New Delhi - 110075

(iif) Authorized Signatory, M/s

qurAETaiad: s—6.7d
Head Office: G-5&6. sector-10.




st wrater - Breren, wraw o 1, weRdn waw, wway, fime (0. ), @91 ¢ 0177 - 283 0419
Regional Offica-Shimla, House No. 1, Rishikesh Sadan, Chakkar, Shiria () 171008, Ph: 01772630419
Email: rohimachalpradesh@nhal.org & ronhaihp@gamil.com

NHAI/RO/HP/11011/62/Access-Per/24-25/ 32| %" may, 2024

To,
The Project Director,

National Highways Authority of India
PiU-Mandi (H.P).

Sub: Proposal for In-Principal access to proposed Retaii Cutlet of Bharat Petroteum
Corporation Limited (BPCL) abutting on the boundary of NH-154 from CHKM(
1349745,00 to CHKM. 134+780.27 (RHS), Mohal Kutnt having khasra no.
418/191/67 on Kiratpur-Nerchowk Road, Tehsil Jhanduz District, Bilaspur in
the state of Himachal Pradesh.

Ref: Project Director, Mandi letter no. NHAI/PD/PIU-Mandi//Access Per/58/290

-

dated 07.05.2024. .
Kindly refer your letter no. NHAI/PD/PlU-Mandi/Aecess Por/S8/2988 datec
30.03.2024.submitting therewith the Proposal for In-Prinicipal access to propesed

Retail Outlet of Bharat Petroleurn Corporation Limited (BPCL) sbutting on the
boundary of NH-154 from CHKM. 1349745.00 to CHK#. 134+780.27 (RHSj, Mchai
Kothi having khasra no. 418/191/67 on Kiratpur-Neichowk Roaz Tensit Jhanduta
District, Bilaspur in the state of Himacnal Pradesh for the approvar ot Competent
Autherity. ' '

2. Accordingly, based on the recommendation of Project irccicr, P-tU-Mandif

. &concerned Authority Engineer and further examination of proposal in this office with

réspect to Ministry’s guidelines dated 26.06.2020 and other appiicable guidelines

regarding access permission to Retail Qutlet, temporary in-principle  access
permission for use of NH land for approach road is hereby issued suizjecle¢ to the
following conditions:- ‘

(i)  The oil company/applicant shall do necessary alleration iicluding complete
removal/shifting of the service roads at its own cost whenever asked by NHAL
for the development of Naticnal Highway or in the interest ui safely in thic
section,

(i)  The oil company/ applicant should adhere to their Jndertakings given with the
proposal and the construction of retail outlet shall be dore According to the
drawings enclosed with the proposal during execution 2t *— B ”

(iti) It must be ensured that Drinking water facilities and onet facilities as per
Ministry’s circulars dated 26.12.2013 and 18.01.2018 are availuble at proposed
retail outlet. This should be strictly followed.

-



(iv)

(v)

{vi)

{vit)

{viii)

(ix}

()

{xi)

(xif)

(xifi)

\&/
112

The validity of temporary access permission will be for a period of 12 (Twelve,
or upto the completion of proposed developmental work by MHAL whichever is
earlier. The temporary access permission shall be replaced by final accc{s
permission with the approval of competent authority as per ministry’s

euidelines dated 26.06.2020 or any other as applicable from time to time.

The oil company/applicant shall construct the property along with its access as
per approved drawings at their own cost within 12 {Twelve) montns of issue of
provisional NOC i.e. date of issue of this letier. After construction as per
approved drawings and to the satisfaction of Highway Adminisiration, the final
approval may be given. In case the construction is nol done within the
stipulated time as per Ministry's guidelines the provisional NCC is deermed to be
caricelled, unless renewed by the Highway Administration.

The height restrictions of building structures shali be as per local Govi.
guidelines and there should be sufficient parking inside  the rotail outlet so that
there is no overflow of vehicles on temporary approach road.

The oil company/applicant shall install all the requisite road signs as per latest
IRC 67 and provide road markings as per latest IRC 35 to the szlisfaction of ph
P{U-Mandi, :

The oil company/applicant shall arrange all the cleararces required tor
construction of temporary access as per approved drawing humsolf. re shall
also arrange for shifting of utilities if required al his own Cost as per tie
guidelines of the concerned department.

The oil company/applicant shall furnish two set of fresh ticense deeds {auly
indicating designed chainage cum existing chainage of both e and old NH
No.) in two originals. drawn on new stamp paper as per Minisiry's standard
norms-and duly signed by authorized signatory aiong with his vower of attarney
at the time of issue of final permission.

The oil company shall not do or caused to be done in pursuznce of the access
permission any acts which may cause any damage to Highway and shall not do
or cause to be done, in pursuance of access permission, any aci 2y which safely
and convenience of traffic on the Highway shall'be disturbed. 4
it shall be ensured that there is sufficient distaince {as per Minisiry's Circulat)
i.e. 100 m (or as per guidelines) from the gap in medians o the axisting
property.

The provisional approval shall be cancelled if av any stage it found that {ne
site causes obstruction/hindrance/ safety threat 1o the existing mgnway Users.
PD NHAI PIU-Mandi shall verify the land related documents of the applicant
before ¢onveying the temporary in pri.nciplc-fprovisional approval to the
applicant/oil company. :

F

-

- -

-
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(xiv) PD NHAI PIU-Mandi shall verify & ensure that the lo;a;ion r01’3 f!;el Statio O
curve does not cause threat to the safety of Road Users 2nd according
convene the approval. e : .

(xv) PD, NHAl PIU-Mandi shall ensure the construction of deceleration ang
acceleration lane as per site requirement and considering road safety. \

1

3. As per Ministry’s circular No. RW/NH-33032/01/2017-S&R(R} daf'-ed 26.06.2020,
the applicant had submitting processing fee of Rupees 10,000/- on Enharatkosh portal
with transaction Ref no. 3004240022203 dated 30.04.2024 PD shall 2nsure, before
conveying the conditiona| temperary ‘in-principle’/provisional apgroval to the
applicant, Non-refundable Provisional Fee amounting Rs. 20,080/ for proyisiona
approval & Bank Guarantee amounting Rs. 2.5 Lakh valid for thize year towards
successful completion of access as per approved drawings/prescribed
specifications shall be collected from the applicant and further necessary action
shall be taken under intimation to this office..

4. Notwithstanding to the above, the provisional NOC shall staiid canceiled fncer

the following circumstances:-

{i) If any document/ information furnished by the applicant proves 1o be false or it
the applicant is found to have willfully suppressed any information.

(i} Any breach of the condition imposed by the by the Highway Administration ar
the officer authorized by the Administration on his befalf.

(i) If at any later stage, any dispute arises in respect of the ownership of the land
on which the retail outlet is located or regarding the permissian for change of
land use. ’

Encl.: As above (Two set of proposzl).

Abdul : it)
Reglocal Qificer, NHA!
Himachal Pradesh

e
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Office of the Mining Officer,
Bilaspur, Distt. Bilaspur (HP)

Dated:-Bilaspur ' \Q\ CJH\ 2024

Smt. Santoshi Devi W/O Sanjay Kumar,
R/O, Barot Teh. Padhar,
Distt Mandi, HP- 176122

Subject: - Required Permissions and Compliance .
Madam, _

e reference to your ltter No. Nil Dated 19-04-2024, regarding request for land
leveling in khasra No. 418/191/67 Tehsil Jhandutta Distt. Bilaspur H.P. letter received on dated
10704/2024 .

I!} this Regard ,your ate hereby advised to obtain necessary permissions regarding
access and work adjacent to Natiopgl Highways (NH) from National Highways Agmority of Indiaf
NHAI) office at Bagla Muhal Chakkar, PO Nagchalla, Tehsil Balh, District Mandi, H.P.

Further you be advised to not to sell/ transport any minerals from the land without
permission, non compliance of which will lead to actions as per provision of Himachal Pradesh
- Minor Minerals (Concession) and Minerals (Prevention of illegal Ivﬁmmg, Transportation and
Storage) Rule, 2015 . : _

Kindly take this letteras a formal reminder to adhere strictly to the regulations.

6 : a] ¢ haudl
/m houd!;ary)

MiningOfficer,Bilaspur,
Distt. Bilaspur (HP.)
Endst. No. As:Above Dated:
Copy to:

- ; % A ) | - 5t 2 » ; [l . Bilagpur H.P. for informmim pm‘
. TheD commissiner Bilaspuc District ‘ : '
; The P:gjug‘t Director,Na’tioﬂﬁl Highways Authority of India (NHAIL), PlU-Mandi,

Bagls Muhal Chakkar, PO Nagchalla, Tehsil Balh. Distict Mandi, HEP. for

~ information please. : : : _
3. TheSDM Jhandutta District Bilaspur H.P. for information please.

thoualte:
Shailza Choudhary) '
MiningOfficer,Bilasput:
Distt. Bi_laspur (H.P)

-

No. MO/BLP/Complaint file/Thandutta /-190/2023 = S o F& S \




To

Mining Officer

District Bilaspur

Himachal Pradesh :
Subject: Request tor Permission tor levelling of Ledsed Land

' bw&tmaaam.

Saftost Dey

wie of Samay Kumar,

1“siaent of Tehsi Paghar, Barot,

Oty szt Munidy Hunachal Pragesh, 176122

-

- —
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FraRyA fafes BHARAT PETROLEUM CORPORATION LIMITED

(W TR F IU) 4
s

neryining lvae
ART.SSA.KE{.Advtzozs.LOI.GE.Snntonhi Devi

—

(A GOVT. OF INDIA ENTERPRISE) ! %

Date: 11.03.2024

To,

gmt. Santoshi Devi W/o Sh. 8anjay Kumar,

Tehsil: Padhar, Barot {410),

District: Mandi, State: Himachal Pradesh - 176122,
Mobile: 82875-76007.

Dear Madam,

Sub: Proposed MS/HSD Retail Outlet De lership at Location: Between KM
Stone 132 to 137 (RHS) on Kiratpur Manali Road, NH:154, District:

Bilaspur, State: Himachal Pradesh, Category: OBC, Type of RO: Regnlaz,
! e of Site: CC |

We refer to our advertisement dated 28:06,2023 and your application form No.
BPC16973069726201 for the award of MS/HSD Retail Outlet dealership at the
above location and ‘the subsequent Bid Opening held on.07.12.2023 at Hotel
Peterhoff, Peterhoff Rd, near All India Radio, Chaura Maidan, Shimla, Himachal
Pradesh - 171004,

Please 'bc-ihformc& that by this Letter of Intent, we propose to offer you 2 Retail
outiet dealership of Bharat Petroleum’ Corporation Ltd. at the above location on the
following terms & conditions: '

L You have offered to arrange a suitable piece of land admeasuring 35 meters
approx. {frontage) X 20 meters approx. (depth) and area of approx. 750 Saq.
meters at Khasra No.418/191/67 at Mohal: Kothi, Tehsil: Jhanduta, District:
Bilaspur, State: Himachal Pratiesh as indicated by you in the application forthe
development of the subject Retail Outlet. You have to make available said piece

of land and submit all relevant d-documents in respect of the same within 2
months from the date.of this letterfor development of Retail Outlet by Bharat /

-

Petroleum cm-poraﬁéf 14d., failing Which this offer is liable to be withdrawn.

. BPCLshall reparelayeilts ! aiiplibhinnﬁf'ff&’r Obtalmng all statutory approve
: ? ?iccmmmﬁlmad for development of the retail outlet on the plot of land offered
P by you. You shall coordinate With the concerned statutory authorities for
18 of all requisite NOCs' /' Statutory approvals / Licences which are
requised for development of the retail outlet
3. As and when advised by thie Corporation, the site offered by you including the

R

atry. | ex leration | de-acceleration / service road ‘should be duly
wdn{!ezxf;p/m coath level by cutting/filling (as applicable). with goed
carth/murram, layer-wise gompacted as por standard engincenng practices.
You shall also construct necessary retaining wall and compound wall of }.5
{ meters’ height, designed as per site conditions as per a]?proval of Corporationt
'L as committed under Clause 12 (e)/ 1 1{e) of affidavit submitted by you along with
application. Subsequently, the land would be required to be transferred-on lease

e ¢
R sl AP, p— R 1%&& 1©: 7526891555, 7520851555, 7526861555
e e -, 48 ¢ S, b Y, [ e

A R, PO Twar, e, Toh. D B, Dl Mot PO} 408010 - TEZR08168, 20861555
Berst Policeu Corporaion U e b e m Ballard Estale, Ww%m ©: 2713000, 22714000, Fax : 22713824

e - wine bhavipotroleum.in GIN : L23220MH




[
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b

4. BPCL will develop the rétail

10.

ER R e FR

ke “‘i“i“’“’?’ period as per terms and conditions of the advertisement with
r;n:csyahle Op;;on at rcnt?rls mutually agreed upon /. :i:l_d':o BPCL. Kindly note
that in case the site as o ered b u for leasing / sale t6 BPCL for utti

the Retail Outlet is n Y. 39 g [ sale putiing up

\ ol made available for lease / purchas
the Corporation, thi

hase as per the advice of
: tic s L.cttcr of Intent will be withdrawn withott any further
notice. However. there is no commitment from BPCL, for taking the said land
from you.

butlet ét the above location Between KM Ston
132 to 137 (RHS) on Kiratpur Munali Road, 1

: _ ) on -k NH-184, District: Bilaspur,
State: Himachal Pradesh on the said site to be taken on lease / purchase by
BPCL with appropriate structures, storage tanks and pumps.
Additional facilities may also be develbped by BPCL on its sole discretion such
ﬁsﬁ?rt::%ﬁ Service Station'op any other facility as may be decided by BPCL from

ime. .

!'-.’or. ;,he fa.ciliti.es that may be provided by the Corporation as aforesaid, you
mﬁif“r“q“‘"ed 10 pay license feeas may be decided by the Corporation and
recoverable 1s—Rs.4ssz‘_.3§. JKL for MS'and Rs,363.19 / KL for HSD.
The corporation will vt be h@m%}ﬂe for atly loss or damage on account of
deley that may be caused in'protiding you the facilities mentioned above.
whatever may be the cause of the failure or delay.
You will provide at'the retail outlet mandatory facilities at your cost i
‘consultation with us:-

Clean drinking water,

Free Air. '

Clean toilet.

Telephone.

First aid with valid medicines.

Adequate illumination.

PUC facilities, wherever it is -mandtitozy. :
. Pire fighting and saféty equipments, ) ,

gﬁﬁm«es as may be specified by the Corporation from time to time.

You will ensure all financial and other ar
outlet dealership. .

rangements for operating the retail

gl range fun i development of desired

1 1 nable to arrange funds required for ¢ .

s amuraennse. and faclitics a the Oute alted and the working cepial
erdtion of the retail outlet as mentioned in the Advertisement for ehatme;

this LOL can be' withdrawn ‘and you will have no claim/damages W

against the Oil Company.

% You shall ot fniduct any partner(s)'in case of individualls) nor make #hy

S 3 ication
: - Lot ting &t the time of applic

ool o tion of the partners as exs torwns $nd
fwithbu: -tn;::h:p?rg:;iln::f the Company, Xcept your spouse as pet
conditions of the BPCL.

t W’Il alw B m bﬂs nﬂ - ]'etai O‘Atlet
i i iﬂur‘ fDl' tha award f M

Gl A e

- -

-

. 2
e
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12.

13.

14.

15.

16.

17.

o,

affairs of : ‘
ft‘llr‘-, of lhc dc;l.l'!'!wh;l) Vou will Bive
il ¢ RIVC Lis

ATt with the syme

118

:!trelifr'l'ﬁli’r’ Dy personally managing thoe
4 written undertaking o this effect and shall ne i

10 any other person (s), hall Tiot assign ¢
You will not be eligible for takin

. 2 ‘ & up any employme .
f,mploycd youfvnll have to resign from the cmpioymcgt a(:é g ;‘f)a RIn dready
acccp_tancc o] reszgna‘t:on by the employer before the ; produce the letter of
Appointment by the Qil Company. ¢ i1ssuance of Letter of

As agreed, you will be initiating necegs i
. . . ary ac
of site where the Retail Qutlet is planned. Yo:: Oxi towards enabl

requisite NOC [rom appropriate Authorities.

i 1 ing registration
also assist us in getting the

;:: l:mll c;eposxt with us a Demand Draft for ¥3.6 Lakhs drawn on any scheduled
c:#nu nt; ‘::rog; of M[_a Bharat Petroleum Corporation Ltd., payable at Ambala

abaghs security Deposit (after setting off the Initial gecuﬂty Deposit
amoun 0,000/-) at the time of 'issuance of appointment letter after
compliance of ail the requirements of LOI. Kindly note that the Security deposit
will not carry any interest and is refundable at the time of expiry of agreement
between you and the Corporation. However, if such expiry of agreement is
consequent to proven adulteration/malpractice at the dealership, this amount
will be forfeited. Moreover, this Corporation reserves its right to adjust this
amount towards any dues to it.

You will alse remit an amount of ¥42,00,000/- iowa.rds Non-refundable Bid
amount, by way of a Demand Draft for; ¥42,00,000/- drawn on any scheduled
bank in favour of M/s Bharat Petroleum Corporation Ltd., payable at Ambala
Cantt, within 15 days of receipt of NOC.
You will be notified by the corporation, in writing, after the facilities mentioned
above are made available and are ready for commissioning the dealership.
Immediately on receipt of the above notice from the corporation, you shall obtain
each and every license necessary for operating your dealership as may be
“qui under any central / state govt. / municipal or local authorities for the
time being in force.
i we find that the progress made by you towards the above is not to our
satisfaction, this offer is liable to be withdrawn.

ou are required to fulfill the conditions with regard to
iilfiaw uctin !;ot;pot?laé; zs Co-owner in the dealership before issuance of Letter of

Appointment.
This letter of intent will stand automatically withdrawn and cancelled on the
happening of any of the following events;-
ed wunder
case or any of your family members (as defined
. {d?muaﬁﬁc{;‘:i%n criterii of dealer selection guidelines) receive z.rytme zrr
nave received a letter of ritent for any other Rtgfs‘l){no;nlﬁgeg:g 2mmhip
LPG distributorship from eur gompany or any other Logginge b omther
either in your individual eapacity or in partnership

o dividual(s). Q&Q/
gV | page3of4

-



18.

b

c)
d)

e)

11@ #

in case you or any of your family member gets inducicd as partne,

proprietor in any other RO/SKO-LDO dealership or LPG distributorgh; e

::rur comfpany or any other oil markcting company. - N
it is found that you have suppressed and / or misreprese)

. . pres ente ;
material facts in your application, ' ' & g
In case you are found to be convict i i
I € ) ed for any criminal / economic \
involving moral turpitude. J o |
In the event of death if you are an individual/partner.

In case you are not able to provide the land / develop facili ;

S o : : p facilities within the
Spic;ﬁed time or fail to {.‘u.lﬁll the terms & conditions of LO1, then LOI can be
withdrawn. In such situations Initial Security Deposit (ISD) would be forfeited.

:‘E;r:‘n:tti;! Security Deposit (ISD) would also be fotfeited if you are unable to
it the total bidding amount within the stipulated time or withdraw for any
reason, your selection would be treated as cancelled and LOI withdrawn.

19. ’(i}"{his letter is merely a letter of intent and is not to be construed as a ‘frm offer’
' dealership to you. The dealership will be allotted to you on your compiying
with the terms and conditions spelt out herein above by issuance of
appointment letter along with signing of our standard dealership agreement
between you and us. _ :
‘ : )
20. Should you require any further details /guidelines, please get in touch with our ¢
office at the address mentioned below: :
Territory Manager (Retail}, Ambala, ‘ |
15t Floor POL Depot, Village Alamgir, P.O. Tiwana,
Tehsil-Dera Bassi, Lalru, Distt. S.A.S. Nagar (Punjabj.
Thanking you,
Yours faithfully _
For Bharat Pe rcyg[m/corp,":‘;ti Limited,
{ " 9\
RV
(
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way

gistrict and State
Location
Chainage in Km

Side of NH
(Left or right side of NH towards: Increasing
Chainage/ Km/ Direction )

Name of Highway Authorityl

Highway Administration Address

Name of Applicant/Oil Company

* Application Type
Application Category

Submitted On

T

Application Dotal;l g;imns;zmzsswassnsl w

NH21 [NH21 |
Category: 4 Lane

BILASPUR (HIMACHAL PRADESH)
0.000-100.000
0.001 (Km) To 0.006 (Km)

Left

NHAI
Dwarka New delhi

RO-Jaipur
RO-Jaipur

JITENDER KUMAR )
Address: Village Doon, PO Kotlu Brahmna, Tehsil Ghumarwin, Distt.
Bilaspur HP 174029, BILASPUR (HIMACHAL PRADESH), PIN: 174029

Phn: 9805000104
Email: buntythakur7007 @gmail.com

New
Private Properties

26 Apr 2024 18:04:31

-




“RMW'

aches *
sroperty Type *

property *

1. Minimum Distance between
merging points of a service road
including acceleration &
deceleration Lanes of 100m and
70m respectively. *

2. Minimum Distance between
merging points of two access
(take off/ end point of
acceleration/ deceleration/

service lane) on the same side of

carriage way. *

3. Minimum Distance between
take off point of access /service
road and median gap /
intersection with any road *

4. Minimum Distance from Check

Barrier *

5. Minimum Distance between
start of Grade
Separator/Flyover/Road Over
Bridge/ Railway level Crossing
and entry/take off point of the
access ”

6. Width of entrance / exit *

7. Radius of Turning curve *
8. Radius of Non-Turing curve *
9. Width of acceleration lane *

10. width of deceleration lane *

11. Width of Service Road *

Details

124

Limited to plot size+ 50m on either
side +acceleration & deceleration

Lanes only

100m

300m

1000m

300m

Minimum 9m Maximum 12m
Minimum 13m Ruling 30m
Minimum 1.5m Maximum 3m
5.5 m minimum
5.5 m minimum

55m-7Tm

No Service Road
Rural

Other

NA

NA

NA

NA

NA

NA
NA
NA
NA
NA

NA

-

-

-

-



2 Crust composition of Service
Road Acceleration &

peceleration lane *

13. Road signs are to be
provided as per IRC:67 such as
Side Road sign on NH before
Deceleration lane, Appropriate
facility information sign (l.e
Hospital, Eatmg place etc.) *

14. Marking for deceleration and
acceleration lane are to be
provided as per IRC:35 *

15. Provision of Culvert for
drainage in accordance with IRC

sP-13*

2

Minimum pavement composition of
150 mm thick Granular Sub Base
(GSB) overlaid by three layers of

Water Bound Macadam (WBM)
(other than WBM-Grading No. 1),
each of 75 mm thickness, topped NA
by 50 mm thick Bituminous
Macadam (BM) and 30 mm thick
Bituminous Carpet (BC).
Interlocking Concrete Blocks as per
IRC:SP:63 can also be considered.

NA

na

Slab culvert with iron grating of
adequate strength constructed in
the approaches or any other
method as per satisfaction of
Highway Administration so as to
ensure that surface water from fuel
station/ facility does not flow on the
highway and led away to a natural

course/ outfall sewer through NA
culvert or led away to a water-
recharging system specifically

constructed by the owner/

management of the fuel station/

facility in case lined drains of
sufficient length upto a natural

course/ ouffall sewer are not

available.

-



sision for intercepting

with vertical Drain system
zain water harvesting at the

wnstream end of intercepting
jrain (Accﬂdlng to Appendix A-2
of IRC:SP:SO) #

17. pownward slope of the

access road towards the

intercepting drain *

18, Total traffic (incoming and
outgoing) per day *

Highway From

Sno
[Stretch (Km_)

1 NH21 [NH21]
(0.000-100.000)

Km: 0.001
Lat: 31.41741
Lng: 76.75786

-

1265

NA

Minimum 2% NA

NA

Locations

From
(To)
Km: 0.006

Lat: 31.41710
Lng: 76.75784

Details

Area(Sq.Mt.): 1316.7

Diameter(Mt.): 0
Length(ML.): 0

8,

., ’%

(
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Documents

5tag® Document

)
_ Mandatory A?ion |
Undertaki .
Under - ftaking from the Owner that the Owner would pay necessary Yes View
submission fee for the use of the National Highway land whenever the fee is
asked by the Highway Authorities in future.
Under Undertaking from Owner that necessary alteration including Yes View L
Submission complete removal/shifting of the approach roads 4t its own cost if L
S0 required by Ministry, for the development of National Highway ’
or in the interest of safety in this section.
Under Undertaking from Owner that they shall take all the action as Yes View :
Submission prescribed in Appendix Il to ensure conformity of these Norms. For
Access connection to Residential Properties (RP) and other
Properties (OP) in Urban, Built up & Rural Reaches. / i
L]
Under Signed copy of license deed. The draft is at Annex llI Yes View
Submission
Under Self —Certified copy of drawings showing requirements as per Yes View
Submission norms i.e., Location & Layout, Road Signs, Road Markings,
Drainage plan & Crust composition of access road etc.
Under The location drawing shall show the relevant details of reach for Yes View i
Submission 1.1 km .along National H'r_ghway on either side of property.
Under Bank Guarantee No -
Submission
Applicable Fee Details p i
L]
Sno Fee Head Stage Fee Amount Status
)
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/ ngisured Po;l
; Urgent Court Matter

No. MO/BLP/ .

- MO/BLP/complaint file -Gl in- “

O!‘hc_c ol the Mining Officer narsinIOVEOES o gl
Distriet Bilaspur, H1LP, ‘

Date: ;
brd- e Y
To i
. .

Jatinder kumar S/o Manohar lal

Village Dun PO Kotlu Tehsil Ghumarwin | ;
District Bilaspur (H.P.) !

Subjeet: . :
gt ‘ Compliance Requirement for Road Access and Mincral Transportation.
Memo, .

This Bear reference ta your letier no. Nil dated 03.06.2024 regarding 'conétmétioﬁél
activities at place Village Rohin, Near Rohin Bus Stop, Tehsil Ghumarwin, Distt. Bilhspur.

In this regard, you are hereby serves with a formal notice to comply with the

necessary regulations and permissions required for accessing the road from the National

Highways Authority of India (NHAIL) prior 'to any activities related to the extraction and
transportation of minerals. You are required to obtain {he necessary permissions from NHAI for
access to the road adjacent to the National Highway. )

: Further, following the receipt of these permissions, you must inform this off{i:c !
regarding the initiation of mineral extraction and transportation 10 the designated dumping site.
Please be reminded that no minerals are to be transported without prior intimation to, and

inspection by, this office to ensurc compliance under tt\ae provision of Himachal Pradesh Minor

Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage)
Rules, 2015, Failing legal action as per provision of ibid rules will be initiated against you .
Treat it as most urgent being High Court Matter.

" .
Mining Offiver, Bilaspur
: s 89~ £9 Yy : Bilaspur, H.P.
Endst. No.: As above Dated:- £ -4~ £l {'(f '

Copy to: - :
1, The Depuly Commissioner Bilaspur District Bilasp

information please.

ur Himachal Pradesh, Stemess for

o e T
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— —

Sub-Divisional Officer(C). Ghumarwin District Bilaspur (H.P.) for it{fommlion Plcnsu.
The Project Director NHAIL .PIU ~Mandi Bagla Muhal Chakkar PO Nagchalla , Tehsil

Balh Distruict Mandi (H.P.) - For necessary actions as the work is adjacent to the National f

Highway and poses a potential danger to ongoing vehicles and also making undue
hindrance to running traffic and buses .

The Executive Engineer Himachal Pradesh Public Works Department (HPPWD) - Sadar
For necessary actions to protect their land indentified adjacent to the above site.

The Exccutive Engincer Himachal Pradesh Pollution Control Board (HPPCB) - for
information please,

Rt
Mining Officer, Bilaspur
Bilaspur, H.P

Il




Annexure R-6/6
131

I
TOWN & COUNTRY PLANNING DEPARTMENT
HIMACHAL PRADESH

No. SDTP/BLP/T-63/Four Lane P.A. /24- 20 6—0F Datea: | } & / 202 ?
To

Additional Deputy Commissioner,

Bilaspur, Distt. Bilaspur, H.P.
Subject: - Order dated 20.05.2024 passed by the Hon’ble NGT in O.A. NO. 48/2024 titled as

Ashwini Kumar V/s State of H.P.

-442- 5/05/2024.
ference: - Your office letter no. PCB/RO/BLP/160/OA No. 48/2024-442-50 dated 2
e Received on dated 28.06.2024, PCB/BLP/ (161) CWPIL No. 31/2023/-688-95 Dated

27/06/2024.
- With reference to the subject cited above and the letter quoted under reference, .it
is submitted that the site has been visited jointly with various departments' officers. In this
context, it is intimated that all the concerned landowners have been issued a show cause letter in
which land status has been asked to be reported. In reply, the concerned owners have personally
visited the office of the undersigned along with individual written replies that they will obtain
prior permission from the competent authority and have assured that they will not carry out any
construction activity without the prior permission of competent authority.

As desired, the updated status report and reply as received from the owners of the
concerned locations is as under:

In reference to Point no. 1 Village Kothi, PO Behna Jattan, Tehsil Jhandutta, Distt
Bilaspur HP (Ahead of B4U Hotel & Restaurant)( Lat:31.339549, Log 76.735708): The land
owner has submitted in her reply that the partial plot leveling is done and not done any type of
construction work at the site at present, which has been cross-checked during the joint site
inspection as conducted on dated 05.06.2024 and has further submitted that she will take
necessary prior permission before carrying out of any construction work at the site from the
concerned competent Authority’s.

As per the purview of revenue documents submitted by the applicant, the
undersigned got to know that Sh. Budhu S/o Sh. Ram Lal is a single owner on land bearing
khasra no. 418/191/67 measuring area 1-19 bigha (Jamabandi enclosed). Smt. Santoshi Devi w/o
Sh. Sanjay Kumar Mohal Kothi Tehsil Jhandutta, District Bilaspur, has purchased a partial share
of land from Sh. Budhu S/o Sh. Ram Lal on khasra no. 418/191/67 measuring area 0-1 bigha on
dated 16.09.2023. This khasra, or land, is subdivided into parts without the NoC of this office.
This land is subdivided in violation of Section 16(c) of the Himachal Pradesh Town and Country
Planning Act, 1977. Section 16 (¢) is elaborated as under:

16 (C) “no regf‘srer or the Subv-Reg:'srrar. appointed under the Indian Registration Act, 1908, shall in any
p:’ann.m'g‘area constituted under section 3. register any deed or document of transfer of any
sub division of land by way of sale, gift, exchange, lease or mortgage with possession, unless the

sub-division of land is duly approved by the Director, subject to such rule b ;
this behalf by the State Governmen; » - S s as may be framed in



Provided that the Registrar or the Sub-Registrar m;]f 3291’ any transfer,-

where the land is owned by a person ana.’ the tran'sfer is .madel' without involving any further divisions;
ii) where the par:frion/sub-dfvismn_of land is made in a Joint Hu;rdz.: Family;

iii) where the lease is made in relation to a p_art or whole of a building; p
#v) where the mortgage is made for procuring the loans for construction or improvement over the lan
either from the Government or Jfrom any other financial institution constituted or established under
any law for the time being in force or recognized by the State Government

)

It is pertinent to mention that the applicant has subdivided the land into parts an'd
parcels, bypassing the rules and regulations of sub-division of land laid down in Act ibid. It is
also submitted that the applicant has submitted a case to this office and the same is in process.

In reference to Point no. 2 Village Rohini (Near Rohin Bus Stand), Tehsil Ghumarwin Distt
Bilaspur HP(Lat:31.417506, Log 76.757779): The land owner Sh. Jitender Kumar S/o
Manohar Lal Village Rohin Tehsil Ghumarwin District Bilaspur has submitted in his reply that
he has not done any type of construction work at the site at present, which has been cross-
checked during the joint site inspection as conducted on dated 05.06.2024 and has further
submitted that he will take necessary prior permission before carrying out of any construction
work at the site from the concerned competent Authority’s.

It is further submitted that vide letter SDTP/BLP/T-63/Four lane Planning
Area/22-437-41 dated 30/11/23, it has been brought to your kind notice that provisions/ norms of
prescribed limit as defined in appendix 8 of HPTCP Rules, 2016(amended up to 2022) are also
applicable in the said area and therefore, the constructions are required to be regulated by the
concerned Gram Panchayat under their jurisdiction. The copy of appendix-8 has already been
provided to the concerned Panchayat Secretaries vide letter SDTP/BLP/T-63/Four lane Planning
Area/23-401-29 dated 24/11/2023. It is thus humbly requested the concerned BDOs may be
issued necessary directions to further direct their Panchayat Secretaries to strictly regulate/ issue
necessary NoC'’s as per the mandate laid under Appendix-8 of HPTCP Rules, 2016, please.

Submitted for your kind perusal and information, please.

Yours faithfully,

Assistant Town Planner,
Sub-Divisional Town Planning Office,
Bilaspur, Distt. Bilaspur, H.P.

Copy to:-
A7 Regional Officer, HPSPCB, Regional Office Bilaspur.

Assistant Town Planner,

Sub-Divisional Town Planning Office,
Bilaspur, Distt. Bilaspur, H.P.
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| TOWN AND COUNTRY PLANNING DEPARTMENT
NOTIFICATION
Shimla-2, the 28th June, 2023

- No. TCP-F05/6/2023.—In supersession of the Notification N
07-10-2022 published in the Rajpatra (e-Gazette) dated 18-10-2022 an:i) 'inT eC:e_;: 12, Z"’ ?)!;23121, dated
: € powers



2702 o3, fRrEe uew, 05 ;]33:13?;‘42-023 /14 391G, 1945

conferred by sub-section (3) of Section 1 of the Himachal Pradesh _Town and Count?E_I-’_lhz;fﬂ'{{{g
Act, 1977 (Act No. 12 of 1977), the Governor of Himachal Pradfas'h is pleased to appoint the 284,
day of June month of the year 2023 as the day on which the provisions of aforesaid Act shall come
into force in the following areas of Himachal Pradesh as described in the specifications below:—

SPECIFICATIONS
SL Name of Road Limits (from the edge qf control
No. ' width of the 4-Lane Highway)
1, Parwanoo-Shimla Area upto 100 metres from the edge of control width on

National Highway No. 05 | either sides of the 4-Lane Highway.

2. Kiratpur-Manali Area upto 100 metres from the edge of control width on
National Highway No. 03 | either sides of the 4-Lane Highway.

3. Shimla-Mataur Area upto 100 metres from the edge of control width on
National Highway No. 88 | either sides of the 4-Lane Highway.

4. Pathankot-Mandi Area upto 100 metres from the edge of control width on
National Highway No. 154 | either sides of the 4-Lane Highway.

Note.—Areas along these 4-Lane National Highways, which already fall under the ambit of
the Act ibid i.e. areas falling in any already notified Planning Area/Special Area, shall not be
affected by this notification.

By order,

DEVESH KUMAR,
Principal Secretary (TCP).
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[Authoritative English text of this department Notification No. TCP-f05/6/2023, Dated 28-06-2023
as required under clause (3) of Article 348 of the Constitution of India].

TOWN AND COUNTRY PLANNING DEPARTMENT
NOTIFICATION
Shimla-2, the 28th June, 2023

No. TCP-F05/6/2023.—In supersession of the Notification No. TCP-A03/8/2021, dated
07-10-2022 published in the Rajpatra (e-Gazette) dated 18-10-2022 and in exercise of the powers
conferred by sub-section (1) of Section 13 of the Himachal Pradesh Town and Country Planning
Act, 1977 (Act No. 12 of 1977), the Governor of the Himachal Pradesh is pleased to constitute the

“Four Lane Planning Area” comprising of the following areas of Himachal Pradesh as described
in the specifications below:—

SPECIFICATIONS
SL. Name of Road Limits (from the edge of control width of the
No. 4-Lane Hi ghway)
1. | Parwanoo-Shimla National

Area upto 100 metres from the edg

]
Highway No. 05. either sides of the 4-Lane Highway € of control width on

2. | Kiratpur-Manali National

Area upto 100 metres from th
Highway No. 03. .

‘either sides of the 4-Lane | ighwt:;ge of control width on

3. | Shimla-Mataur National

Area upto 100 metres frg
Highway No. 88. I Ceed

cither sides of the 4-Lane Highwa ge of control width on
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National | Area upto 100 metres from the edge of control width on |

[ Pathankot-Mandi : ) :
I_T H‘;ghway No. 154. either sides of the 4-Lane Highway.

ational Highways, which already fall under the ambit of
dy notified Planning Arca/Special Arca, shall not be

Note.—Areas along these 4-Lane N
the Act ibid i.e. areas falling in any alrca
affected by this notification.

By order,

DEVESH KUMAR,
Principal Secretary (TCP).
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[Authoritative English text of this department Notification No. TC'P—fU5/5/2023* Date
as required under clause (3) of Article 348 of the Constitution of India].

TOWN AND COUNTRY PLANNING DEPARTMENT
NOTIFICATION

Shimla-2, the 28th June, 2023

No. TCP-F05/6/2023.—Whereas, some areas have been included in the Four-Lane
Planning Area and its limits have been defined under sub-section (1) of Section 13 of the

Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977) vide Notification
No. TCP-F05/6/2023, dated 28-06-2023;

And whereas, the existing landuse of the newly included areas of the said Planning Area has
not yet been published under sub-section (1) of Section 15 of the Act ibid ;

And whereas, the Governor of Himachal Pradesh is satisfied that in the aforesaid nf;wly
included areas of the Planning Area, the change of landuse or any building operation therein 18
likely to cause injurious disturbance of the surface or any land or soil or is considered detrimental
to the preservation of the soil, prevention of Jand slips or protection against erosion and is likely to

make it difficult to plan and develop the areas in question in accordance with the provisions of the
aforesaid Act ;

Now, there'fore,. in exercise of the powers conferred by sub-section (1) of Section 15-A of
the Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977), the Governor
of Himachal Pradesh is pleased to freeze the existing landuse of the newly included areas of the

Four lane Planning Area from the date of the publication of this notification in the Rajpatra (e-
Gazette), of Himachal Pradesh for a period of five years.

By order,

DEVESH KUMAR,
Principal Secretary (TCP).

In the Court of Sub-Divisional Magistrate Dheera, Exercising the Power .
Officer Dheera, District Kangra (H.P.) of Marriage

In Ref, :

Vishal Kumar s/o Narinder Kumar and Annu Bhola d/o Ashok Kumar Bhola
Versus

General Public

Application under section 16 of the Special Marri
Msiiites arriage Act, 1954 for the Registration of

An application under section 16 of the Special Marria

undersigned from Vishal Kumar s/o Narinder Kumar, r/o V%e Act, 1954 has been received by the

llage Rapota Mundhi (Chaloti), P,0



GA\Y@BRATPUR NERCHOWK Hleﬂvép I!}!ﬁl)éyErlﬁ MII$E9 /8
DSS — 378, Sector 16-17, Hisar— 125005 (Haryana)
Ph.: (01662) 246117 / 250361
Maob.: +91 7303504555
Fax: (01662) 248885
E-mail: gel@gawar.in

GAWAR KIRATPUR NERCHOWK

Highway Pvi Lid CIN: U45500HR2018PTCO73686

Ref. No.: Gawar/KNC/2024/HAM/O&M/0904 Dated: 30 June 2024

To,

Regional Officer
HPSPCB Regional Office Bilaspur,
E-mail: pcbrobilaspur@gmail.com

Project: - Balance work for four laning of Kiratpur to Nerchowk Section Highway of NH-21 (from Km 12+750 to Km
26+500, Km 1264500 to Km 158+500 including ACC link road from Km 0+000 to Km 2.003) Greenfield
Alignment (excluding Sunder Nagar Bypass) (Package -2) in the state of Himachal Pradesh on Hybrid
Annuity Mode (HAM)”.

Subject: - Reg. OA No. 48 /2024 Ashwani Kumar Saini Vs State of Himachal Pradesh & Ors.
Ref:-  1.Your No. PCB/BLP/(161)/CWPIL No. 31/2023/2024- 688-95 Dated-27 June 2024.

Dear Sir,

In this regards it is submitted that, we have not done any illegal mining. We have cut the rocks/hill with in
our ROW the material was used in filling reaches. It is also submitted that some material was crushed as aggregates
of different sizes in captive Stone Crushers installed after due permission of HP Mining and Geological Department
and HPPCB. Permission for material was obtained as per state rules and due royality for the material has been
deposited with Mining department. Details of permissions and amount deposited (Royality +TCS Tax + Panchayat
Tax) has been attached as Annexure-A, Annexure-l and Annexure-ll. All details of permissions and amount deposited
is with Mining Department also, same may also be obtained and verified from office of Mining Officers Bilaspur and
Mandi.

Thanking you and assuring you of our best services.

Encl.:  AsAbove
Copy to: - 1. The Mining Officer, Bilaspur Distt. Bilaspur (HP) for information please.
2. The Mining Officer, Mandi Distt. Mandi (HP) for information please.

3. The Town & Country Planner, Distt. Bilaspur (HP) for information please.

4. The Project Director, National Highway Authority of India (NHAI), PIU, Gutkar, Tehsil Balh, Distt. Mandi
(HP) for information.

5. PA to Additional Deputy Commissioner, Bilaspur Distt. Bilaspur (HP) for information please.

6. The Project Director, PIU-Mandi, for information please.

7. M/s Intercontinental Consultants and Technocrats Pvt. Ltd, for information please.
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ANNEXURE -A

Balance work for four laning of Kiratpur to Nerchowk Section Highway of NH-21 (from Km 12+750 ot Km 26+500, Km
1584500 including ACC Link Road from Km 0+00 ot Km 2+003).

DETAILS OF PERMISSIONS AND AMOUNT DEPOSITED (ROYALITY +TCS TAX + PANCHAYAT TAX)

S.No.

Description

Permission No and date
(Copies  attached as
Annexure-|)

Qty
permitted
(MT)

Amount (Including
Royality +TCS Tax +
Panchayat Tax) with
(Receipt attached as
Annexure-ll)

M/s Gawar Construction Limited (Malyawar)

Permission No. 6849 dated
09.11.2021

86148.47512

53,61,498.93/-

2 M/s Gawar Construction Limited (Dehvi) Permission No. 6397 dated 28,000 17,47,928.00/-
23.10.2021

3 M/s Gawar Construction Limited (Dehvi)) Permission No. 2139-42 101496 83,88,608.70/-
dated 03.03.2022

4 | M/s Gawar Construction Limited (Thapna) Permission No. 6819 dated 189071.63 1,17,67,021.56/-
09.11.2021

5 M/s Gawar Construction Limited (Mehla) Permission No. 6824 dated 230794.68 1,90,74,740.16/-
09.11.2021

6 M/s Gawar Construction Limited (Delag) Permission No. 7886 dated 115656.514 71,97,960.82/-
03.12.2021
Total 7,51,168 5,35,37,758.17/-




No. Udyog-Bhu(Khani-4.)Laghu-23/2021-Mobile St. Cr. N S: :'

Department of Industries, waﬁ/ &
“Geological Wing” A
Dated Shimla-171001, 2021

ORDER

Whereas, M/s Gawar Construction Limited, SF-01, JMD Galleria, Sector-48, Sohna
Road, Gurgram-122001, Haryana has applied for the grant of permission to lift/crush the road cut muck/minor
mineral (to feed the stone crusher unit of applicant) zenerated during the construction of (Balance work for
four laning of Kiratpur to Nerchowk section of NH-21 (from Km 12+750 to Km 26+500, Km 126+500 to Km
158+500 including ACC link road from Km 0+00 to Km 2+003) Greenfield Alignment (Package-2) in the
State of Himachal Pradesh which has been awarded to the above said applicant by the National Highways
Authority of India.

Whereas, the proposal was sent to the Mining Officer, Bilaspur for joint inspection to
assess the quantity and to study the feasibility of this material for crushing purpose through the Joint
Inspection Committee constituted as per the provisions contained under Rules 33 of the Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage) Rules,
2015. The said Committee physically verified/assessed approx. 38459.130 cubic meter (86148.475 1’2 MT)
of the stock and recommended the proposal of applicant to use the said stock stone/muck i.e. approx.
38459.130 cubic meter (86148.47512 MT) for crushing purpose after taking necessary permission from
the competeni authority.

Whereas, the case was sent to the Govt. for approval and accordingly the Govt. has
conveyed its approvals vide its letter No. Ind-I1(F)6-36/2021 dated 11.10.2021 for utilization for said stacked
road cut muck to be used in the stone crusher unit for the captive use.

Hence, on the basis of recommendation of the Joint Inspection Committee as well as
the approval conveyed by the Govt., you are hereby authorized to issue permission to lift/crush the minor
mineral to the tune of approx. 38459.130 cubic meter (86148.47512 MT) for a period of six months or till
the material is exhausted whichever is earlier in favour of M/s Gawar Construction Limited, SE-01, JMD
Galleria, Sector-48, Sohna Road, Gurgram-122001, Haryana under Rule 33 of the Himachal Pradesh Minor
Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage) Rules, 2015
for captive purpose to be used in the above road project only subject to the following conditions:-

I. You shall ensure that prior to issuance of permission against this order all statutory
requirements/clearance/NOC, if any required from the concerned department/agencies w.rt. the
above project activities are complied/obtained by the project proponent.

2. Before issuance of permission the feasibility/cconomical viability regarding to use of mineral by the
respective store crusher units be examined at your end. It may also be ensured that there are no dues

pending against the stone crusher unit.
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3. The crusher owner shall not operate the stone crusher unit without valid Permanent Registration and
Consent to Operate from the State Pollution Control Board.
4. The material shall be lifted within period as mentioned above after completing all codal formalities
and charging the royalty and other taxes in advance.
5. The permission holder shall lift/crush assessed the material which is stacked at above mentioned site
only.
6. That transportation of raw material should be prohibited between 8.00 PM to 6.00 AM.
7. That the permission holder should not be allowed to sell the raw material in open market or outside
the State.
8. That at any stage, if the permission holder is found guilty of misusing the permission, the same shall
be withdrawn immediately.
9. In case the permission holder is found indulged in illegal activities of mining, the said permission
may be suspended immediately.
Mining Officer, Bilaspur, | /
District Bilaspur, H. P.

Endst:- As above. 6 gt( R
Copy to the following for information and necessary action:-
1.

2

3.

4.

State Geologist
Himachal Pradesh
Dated; §-1 | ~ 2021

1e Additional Chief Secretary(Industries) to the Govt. of H. P. w.r.t. their letter No. Ind-II(F)6-
36/2021 dated 11.10.2021.
The Project Director, National Highways Authority of India(Ministry of Road Transport and
Highway, Govt. of India) PIU-Mandi, Bagla Muhal Chakkar, P. O. Nagchala, Tehsil Balh, District
Mandi,-175021, H. P. w.r.t. his letter No. NHAI/PD/PIU-Mandi /KNC/BW/GF/Gawar/123/2580
dated 5.3.2021.
M/s Gawar Construction Limited, SF-01, JMD Galleria, Sector-48, Sohna Road, Gurgram-122001,
Haryana.
Guard file.

State Geologist
Himachal Pradesh
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No. Udyog Bhu (Khani-4) Laghu 21/2021 Mobile St. Cr.

Government of Himachal Pradesh N
Department of Industries, &\\x\\
“Geological Wing”

WD
Dated, Shimla -171001, the 2021
Order

Whereas, M/s Gawar Construction Limited, SF-01, IMD Galleria, Sector-

48, Sohna Road, Gurgram- 122001, Haryana applied of permission to lift/ crush the useable minor

mineral generated during the balance work for four laning of Kiratpur to Nerchowk Section Highway
of NH-21 { from Km 12+750 to Km 26+500, Km 158+500 including ACC Link road from Km 0+00 to

Km 2+003).

Whereas, the proposal was sent to you, to conduct the joint inspection to

verify genuineness of activity and quantification of the material generated during the above said activity,
\ through the Joint Inspection Committee as per the provision contained in the Rule-33 of the Himachal

Storage) Rules, 2015, and the committee physically verified/ assessed the stock generated initially to

oD {Dé}) Pradesh Minor Minerals (Concession) and Minerals (Prevention of Iilegal Mining, Transportation and

?{Q/. the tune of 28,000 metric tons; which was stacked &t site.

Hence, on the basis of recommendations of the Joint Inspection

Committee, you are hereby authorized to issue¢ permission to lift/ crush the minor mineral i.e. 28,000

M.T. for a period of 6 months or till the mineral is exhausted, whichever is earlier in favour of M/s
Gawar Construction Limited, SF-01 JMD Galleria, Sector- 48, Sohna Road, Gurgram- 122001, Haryana
under Ruie-33 of Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of Illegal

Mining, Transportation and Storage) Rules, 2015 for captive purpose to be used in the above road project

only subject to the following conditions:- -

L.

You shall ensure that prior to issuance of permission against this order all statutory requirements/
clearance/ NOC, if any required from the concerned department/ agencies w.r.t. the above project
activities are complied/ obtained by the project proponent.

Before issuance of permission the feasibility/ economical viability regarding to use of mineral
by the respective stone crusher units be examined at your end. It may also be ensured that there

are no dues pending against the stone crusher unit.
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3. The crusher owner shall not operate the stone crusher unit without valid Permanent Registration
and renewal of Consent to operate from the State Pollution Control Board.

4. The material shall be lifted within period as mentioned above after completing all codal
formalities and charging the royalty in advance.

5. The permission holder shall Iift/ crush assessed the material which is stacked at above mentioned
site only.

6. That transportation of raw material should be prohibited between 8:00 PM to 6:00 AM.

7. That the permission holder should not be allowed to sell the raw material in open market or

outside the State.
8. That at any stage if, the permission holder is found guilty of misusing the permission, the same

shall be withdrawn immediately.

9. Incase the permission holder is found indulged in illegal activities of mining, the said permission

may be suspended immediately.

The Mining Officer,
Mandi, Distt. Mandi, H.P

Director of Industries,
Himachal Pradesh, .
Tel.No. 0177-22813414.

6397

Endst. No. Udyog Bhu (Regn) Mandi- Murari Mata Stone Crusher \D ed 2021.
21\

Copy 1o the following for information and necessary action :-
\yﬁ. Virender Sambyal General Manager (Tech) J&K/ HP w.rt. letter No. NHAI/
11016/9/2019/ Balance Work K-N/ Pkg-2 dated 16.10.2021.
2. M/s Gawar Construction Limited, SE-01, JMD Galleria, Sector- 48, Sohna Road, Gurgram-

122001, Haryana. -
3. Guard file. ( “ —
Diredtor oFHridustries,
\ ,
gL, \ivender Samd of Grewneve? Himachal Pradesh,

TelNo. 0177-2813414,
MMemaey (Teel) Tt f-:, #if teseat [etBRy P s

M hsf‘\‘va o4 Read 'T’mmsbw"i

Ao A H{ahwo oi. & a4 G,
2loy - o Duoovha Mew DS Jlee IS
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MO/MDI/M/s Gawar Mobile St. Cr./2109/2022- 139~ §R
Office oi'the Mining Officer
Mandi, Distt. Mandi (H,P.)

1 Dated:- o }.:3 [EEN
o.
MasGawar Construction Liniited.
E-01, JIMD Galleria, Sector-48,
Sohna Raod, Gurgram-122001. Haryana P
Subjeet: R i rant of Permission to lift / Crush the Min lineral lied M/s
Gawar Construction Limited, SF-01, JMD Galleria, Se! Sohna Roa
Gurgram-122001, Haryana.
Sir.

With reference to the worthy Director of Indsuries, Himachal Pradesh, office Order bearing
No. Udyog-Bhu (Xhani-4) Laghu 21/2021 Mobile St.Cr. 11485, dated 23-02-2022, permission is hereby granted in your
favour to lift.crush approx. 101498 MT assessed Minor [aineral generated during the balance work for four laning of
Kiratpur to Nerchowk Section Highway of NH-21 (From Km 12+ 750 to Km 26-500, Km 158+500 including ACC Link
Road from Kin 0+0C to Km 2+003) for captive use only.

Subject to the conditions tiven below.

Permission is valid up to  31-08-2022.
Condition:-

1. That vou will not operate the stone crusher unit without valid Permanent Registration and consent to operate
trom PCB Department.

That you will crush the assessed material which is stacked at your crusher site within the period as mentioned
above. afler paying the Royalty amount and other taxes as applicable in advance through online portal ie.
ww emerginghimachal.gov.in,

3. That you shali not dispatch any mineral i.e. stone. sand & grit without Transit Pass/ Supplementary iransit Pass
Forms, in case the condition is found violating permission will be withdrawn with immediate etfect and action as
per law will be initiated against you.

Thar the transportation of raw material will be prohibited between 8:00 PM to 6:00 AM.

That y ou will not allowed for selling the raw material in open market or outside the State.

That you will submit ¢lectricity Bills  monthly production in G- Forms i.e. material lifted from dumping site and
montlly production, material dispaiched from the cru-her site in the format as enclosed to this office, before 10"
ol every month.

7. That you wll raise sign board at the dumping site clearly depicting :-

[

o 0

i Name of the permission holder.
ii. Date of Permission and its validity.
iii. Name of the Mobile crusher unit at where the said material is to be crushed.

§  Inany case. if you found guilty of misusing the permission. the same will be withdrawn with immediate effect.
In case of non Compliance:-

1. Pena rovision for ill mining under rule 73 :-

Any contravention of rule 72 shall be punishable with imprisonment for a term which may extent to two years, or
with line which may extend to 5.00.000- (Rupess Five lacs) only. or with both and in case of continuing
continvention, with an addinonal fine which may extend to 50.000:- (fifty thousand only) for every day during
whict sueh contravention continues afler consiction lor the first such contravention.

Provided thai the contravention of rule 72 lor the first und second time may be compounded by an officer
authorized by the Government under section 22 of the Act and the case in relation to the subsequent
contravention shal! be filed by the officer so authorized in the comperent court of law.

The nanner of compounding of oftence shall be as under:-

(i) ln case of itlegal mining carried ouwt manually the amount of compounding fee shall not be less than 10.000-
it the mineral extracted is upto 25 metric tones.

(i1 1t the quantity of illegal mining carried vut exceeds 25 metric tonnes, additional compounding fee @ 500 -
per metric tonne shill be charged.

(i) it case of second connavention a mininani compoadi g fee of 25000/ shall be charged.

tiv) In case of illegal mining done mechanically in the river/stream beds. the amount of compounding fee shall
not be less than 50,000.-",
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2. Penalty provision for illegal Working of stone crusher unit under rule 71:-

Any person who contravenes any of the pravision of this chapter shall, on conviction, be punished with
imprisonment for a term which may exiend 1o one year or with fine which may extend to Rs. 50,000/~ (Rupees
Fitty thousand) only or with both and in case of continuing contravention with an additional fine which may
extend to Rs, 5000 - (Rupees Five thousand) ony afler conviction for the first such contravention for every day
uring which such contravention continues.

3. Penalty provision for illegal transportation under rule 81-

Any contravention of rule 79 and 80 shall be punishable with imprisonment for a term which may extend to two
years, or with fine which may extend to Rs. 25,000/~ (Rupees Twenty five thousand only), or with both:

Provided that the contravention of rule 79 and 80 for the first and the second time may be compounded by an
officer authorized by the Government under section 22 of the Act and the case in relation to the subsequent
contravention shall be filed by the officer so authorized in the competent court of law, The manner of
compounding of offence shall be as under:- The amount of compounding fee shall not be less than 4500/- (Rs.
Four thousand & five hundred) only for tracior. Rs. 7000 - (Rs. Seven thousand) only for medium truck/tipper
havitiy capacity upto 7 metric tonnes, Rs. 15.000 - (Rs. Fifteen thousandy only for trucks having capacity upto 10
metric tonnes and 25,000/~ (Rs. Twenty five thousand) only for trucks with capacity more than 10 metric tonnes
and Rs. 200/- (Two hundred) only for mule'horse.

<SPl

(Shailza Choudhary

Mining Officer, Mandi
Distt. Mandi (H.P)

yo, 01905-223342

Endst. No. As above x Dated
Copy to:-

I, T'he State Geologist, Himachal Pradesh, Shimla-1, w.r.t. their office order no. Udyog-Bhu (Khani-4) Laghu
21/2021 Mobile St.Cr.- 11485, dated 23-02-2022, for information please,

2. Sh. Virender Sambyal General Manag.r {Tech) J&K HP w.rt, letter No. NHAI/11016/9/2019/Balancc
Work K-N/Pkg-2 dated 16-10-2021, for information please.

3. Sh. Parkash Chand (Mining Inspector) Sundernagar. He is directed to ensure that party will crush
the assessed stacked/royalty paid material for captive use only. He is also directed to conduct
surprise and routine inspections and also furnish reports regarding quantity of mineral lifted from
the area.

(Shailza Choudhary)
Mining Officer, Mandi

Distt. Mandi (H.P)
Ph. No. 01905-223342
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No. Udyog-Bhu(Khani-4.)Laghu-25/202 1 -Mobile St. Cr. %/ﬂ\\
Department of Industries, 4{\
“Geological Wing”

Dated Shimla-171001, 2021
ORDER

Whereas, M/s Gawar Construction Limited, SF-01, JMD Gaileria, Sector-48, Sohna
Road, Gurgram-122001, Haryana has applied for the grant of permission to lift/crush the road cut muck/minor
mineral (to feed the stone crusher unit of applicant) generated during the construction of (Balance work for
four laning of Kiratpur to Nerchowk section of NH-21 (from Km 12+750 to Km 26+500, Km 126+500 to Km
158+500 including ACC link road from Km 0+00 to Km 2+003) Greenfield Alignment (Package-2) in the
State of Himachal Pradesh which has been awarded to the above said applicant by the National Highways
Authority of India.

Whereas, the proposal was sent to the Mining Officer, Bilaspur for joint inspection to
assess the quantity and to study the feasibility of this material for crushing purpose through the Joint
Inspection Committee constituted as per the provisions contained under Rules 33 of the Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage) Rules,
2015. The said Committee physically verified/assessed approx. 84,406.98 m3 (189071.63 MT) of the stock
and recommended the proposal of applicant to use the said stock stone/muck i.e. approx. approx. 84,406.98
m3 (189071.63 MT) for crushing purpose after taking necessary permission from the competent authority.

Whereas, the case was sent to the Govt. for approval and accordingly the Govt. has
conveyed its approvals vide its letter No. Ind-II(F)6-37/2021 dated 11.10.2021 for utilization for said stacked
road cut muck to be used in the stone crusher unit for the captive use.

Hence, on the basis of recommendation of the Joint Inspection Committee as well as
the approval conveyed by the Govt., you are hereby authorized to issue permission to lift/crush the minor
mineral to the tune of approx. 84,406.98 m3 (189071.63 MT) for a period of six months or till the material is
exhausted whichever is earlier in favour of M/s Gawar Construction Limited, SF-01, JMD Galleria, Sector-
48, Sohna Road, Gurgram-122001, Haryana under Rule 33 of the Himachal Pradesh Minor Minerals
(Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage) Rules, 2015 for
captive purpose to be used in the above road project only subject to the following conditions:-

1. You shall ensure that prior to issuance of permission against this order all statutory
requirements/clearance/NOC, if any required from the concerned department/agencies w.r.t. the
above project activities are complied/obtained by the project proponent.

2. Before issuance of permission the feasibility/economical viability regarding to use of mineral by the
respective stone crusher units be examined at your end. It may also be ensured that there are no dues
pending against the stone crusher unit.

3. The crusher owner shall not operate the stone crusher unit without valid Permanent Registration and

Consent to Operate from the State Pollution Control Board.
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The material shall be lifted within period as mentioned above after completing all codal formalities
and charging the royalty and other taxes in advance.

The permission holder shall lift/crush assessed the material which is stacked at above mentioned site
only.

That transportation of raw material should be prohibited between 8.00 PM to 6.00 AM.

That the permission holder should not be allowed to sell the raw material in open market or outside
the State.

That at any stage, if the permission holder is found guilty of misusing the permission, the same shall
be withdrawn immediately.

In case the permission holder is found indulged in illegal activities of mining, the said permission

may be suspended immediately.

Mining Officer, Bilaspur,
District Bilaspur, H. P.

State Geologist
Himachal Pradesh

9
Endst:- As above. 6 37 / Dated;% /~2021
Copy to the following for information and necessary action:-
/ﬁe Additional Chief Secretary(Industries) to the Govt. of H. P. w.r.t. their letter No. Ind-II(F)6-

37/2021 dated 11.10.2021,

2. The Project Director, National Highways Authority of India(Ministry of Road Transport and

Highway, Govt. of India) PIU-Mandi, Bagla Muhal Chakkar, P. O. Nagchala, Tehsil Balh. District
Mandi,-17502 [, H. P. w.r.t. his letter No. NHAI/PD/PIU-Mandi /KNC/BW/GF/Gawar/123/2578
dated 5.3.2021.

3. M/s Gawar Construction Limited, SF-01, JMD Galleria, Sector-48, Sohna Road, Gurgram-122001,
Haryana.
4. Guard file.

L

¢ Geologist
Himachal Pradesh
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No. Udyog-Bhu(Khani-4.)Laghu-24/2021-Mobile St. Cr.

Department of Industries, ' %‘
“Geological Wing” Corkoot

Dated Shimla-171001, 2021 o
ORDER

>

Whereas, M/s Gawar Construction Limited, SF-01, JMD Galleria, Sector-48, Sohna
Road, Gurgram-122001, Haryana has applied for the grant of permission to lift/crush the road cut muck/minor
mineral (to feed the stone crusher unit of applicant) generated during the construction of (Balance work for
four laning of Kiratpur to Nerchowk section of NH-21 (from Km 12+750 to Km 26+500, Km 126+500 to Km
158+500 including ACC link road from Km 0+00 to Km 2+003) Greenfield Alignment (Package-2) in the
State of Himachal Pradesh which has been awarded to the above said applicant by the National Highways
Authority of India.

Whereas, the proposal was sent to the Mining Officer, Bilaspur for joint inspection to
assess the quantity and to study the feasibility of this material for crushing purpose through the Joint
Inspection Committee constituted as per the provisions contained under Rules 33 of the Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of lllegal Mining, Transportation and Storage) Rules,
2015. The said Committee physically verified/assessed approx. 1,03,033.34 Cubic meter(230794.68 MT)
of the stock and recommended the proposal of applicant to use the said stock stone/muck i.e. approx.
1,03,033.34 Cubic meter(230794.68 MT) for crushing purpose after taking necessary permission from the
competent authority.

Whereas, the case was sent to the Govt. for approval and accordingly the Govt. has
conveyed its approvals vide its letter No. Ind-1I(F)6-35/2021 dated 11.10.2021 for utilization for said stacked
road cut muck to be used in the stone crusher unit for the captive use.

Hence, on the basis of recommendation of the Joint Inspection Committee as well as
the approval conveyed by the Govt., you are hereby authorized to issue permission to lift/crush the minor
mineral to the tune of approx. 1,03,033.34 Cubic meter(230794.68 MT) for a period of six months or till
the material is exhausted whichever is earlier in favour of M/s Gawar Construction Limited, SF-01, JMD
Galleria, Sector-48, Sohna Road, Gurgram-122001, Haryana under Rule 33 of the Himachal Pradesh Minor
Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage) Rules, 2015
for captive purpose to be used in the above road project only subject to the following conditions:-

1. You shall ensure that prior to issuance of permission against this order all statutory
requirements/clearance/NOC, if any required from the concerned department/agencies w.r.t. the
above project activities are complied/obtained by the project proponent.

2. Before issuance of permission the feasibility/economical viability regarding to use of mineral by the
respective stone crusher units be examined at your end. It may also be ensured that there are no dues

pending against the stone crusher unit.
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3. The crusher owner shall not operate the stone crusher unit without valid Permanent Registration and
Consent to Operate from the State Pollution Control Board.

4. The material shall be lifted within period as mentioned above after completing all codal formalities
and charging the royalty and other taxes in advance.

5. The permission holder shall lift/crush assessed the material which is stacked at above mentioned site
only.

6. That transportation of raw material should be prohibited between 8.00 PM to 6.00 AM.

7. That the permission holder should not be allowed to sell the raw material in open market or outside
the State.

8. That at any stage, if the permission holder is found guilty of misusing the permission, the same shall
be withdrawn immediately.

9. In case the permission holder is found indulged in illegal activities of mining, the said permission

may be suspended immediately.

Mining Officer, Bilaspur, /
District Bilaspur, H. P,
State Geologist
Himachal Pradesh
Endst:- As above. é Dated; ?/{ ] —2021

Copy to the following for information and necessary action:-

. The Additional Chief Secretary(Industries) to the Govt. of H. P. wirt. their letter No. Ind-TI(F)A.
"35/2021 dated 11.10.2021. -

2. The Project Director, National Highways Authority of India(Ministry of Road Transport and
Highway. Govt. of India) PIU-Mandi, Bagla Muhal Chakkar, P. O. Nagchala, Tehsil Balh, District
Mandi,-175021, H. P. w.r.t. his letter No. NHAI/PD/PIU-Mandi /KNC/BW/GF/Gawar/123/2577
dated 5.3.2021.

3. M/s Gawar Construction Limited, SF-01, JMD Galleria, Sector-48,
Haryana.

4. Guard file.

na Road, Gurgram-122001,

Stgte Geologist
Himachal Pradesh



No. Udyog-Bhu(Khani-4.)Laghu—S 8/2021-Mobile St. Cr.
Department of Industries,
“Geological Wing”

Dated Shimla-171001, 2021
ORDER

Whereas, M/s Gawar Construction Limited, SF-01, IMD Galleria, Sector-48, Schna

Road, Gurgram-122001, Haryana has applied for the grant of permission t0 lift/crush the road cut muck/minot

mineral (to feed the stone crusher unit of applicant) generated during the construction of (Balance work for

four laning of Kiratpur to Nerchowk section of NH-21 (from Km 12+750 to Km 26+500, Km 126+500 to Km
158+500 including ACC link road from Km 0+00 to Km 2+003) Greenfield Alignment (Package-2) in the

State of Himachal Pradesh which has been awarded to the above said applicant by the National Highways

Authority of India.

Whereas, the proposal was sent to the Mining Officer, Bilaspur for joint inspection to

assess the quantity and to study the feasibility of this material for crushing purpose through the Joint

Inspection Committee constituted as pet the provisions contained under Rules 33 of the Himachal Pradesh

Minor Minerals (Concession) and Minerals (Prevention of Tllegal Mining, Transportation and Storage) Rules,

2015. The said Commitice physically verified/assessed approx. 51632.3724 m3 (115656.514 MT) of the stock

and recommended the proposal of applicant to use the said stock stone/muck i.e. approx. 51632.3724 m3

(115656.514 MT) for crushing purpose after taking necessary permission from the competent authorify.

Wherteas, the case was sent to the Govt. for approval and accordingly the Govt. has

conveyed its approvals vide its letter No. fnd-11(F)6-39/2021 dated 25.10.2021 for utilization for said stacked

road cut muck to be used in the stone crusher unit for the captive use.

Hence, on the basis of recommendation of the I oint Inspection Committee as well as

the approval conveyed by the Govt., you are hereby authorized t0 issue permission to \ift/crush the minor

mineral to the tune of approx. 51632.3724 m3 (11 5656.514 MT) for a period of 6 months or till the material

is exhausted whichever is earlier in favour of M/s Gawar Construction Limited, SF-01, ]MD Galleria, Sector-

48, Sohna Road, Gurgrama122001, Haryana under Rule 33 of the Himachal Pradesh Minor Minerals

(Concession) and Minerals (Prevention of Tllegal Mining, Transportation and Storage) Rules, 2015 for

captive purpose to be used in the above road project only subject to the following conditions:-

1.

2.

You shall ensure that prior to issuance of permission against this order all statutory
requirements/clearancefNOC, if any required from the concerned department/agencies w.rt. the
above project activities are complied/obta'med by the project proponent.

Before issuance of permission the feasibility/economical viability regarding to use of mineral by the

respective stone crusher units be examined at your end. It may also be ensured that there are no dues

~ pending against the stone crusher unit.

The crusher owner shall not operate the stone crusher unit without valid Permanent Registration and

" Consent to Operate from the State Pollution Control Board.



The material shall be lifted within period as mentioned above after completing all codal formalities
and charging the royalty and other taxes in advance.

The permission holder shall lif/crush assessed the material which i stacked at above mentioned site
only.

That transportation of raw material should be prohibited between 8.00 PM to 6.00 AM.

That the permission holder should not be allowed to sell the raw material in open market of outside
the State.
That at any stage, if the permission holder is found guilty of misusing the permission, the same shall

be withdrawn immediately.

In case the permission holder is found indulged in illegal activities of mining, the said permission

may be suspended immediately.

Mining Officer, Bilaspur,

District Bilaspur, H.P.

State Geologist
Himachal Pradesh

Endst:- As above. ~7 b 86 Dated;gxf;{,- 2021
Copy to the following for information and necessary action:-

1.

The Additional Chief Secretary(lndustries) to the Govt. of H. P. w.rt. their letter No. 1nd-TI(F)6-

9/2021 dated 25.10.2021. _
5. The Project Director, National Highways Authority of India(Ministry of Road Transport and

Highway, Govt. of India) PIU-Mandi, Bagla Muhal Chakkar, P. O. Nagchala, Tehsil Bath, District

siandi,-179021, H. T. w.I.i 1is iefier No. ‘fw"i--lAI;’i"-’D:"r".U-Mandi :"IQJC;”J‘?.’,'GF/ Ga‘;»,'ar;";’-_-’.’;'-;’-é-‘:f;
dated 9.6.2021.

M/s Gawar Construction Limited, SF-01,J MD Galleria, Sector-48, Soppa Road, Gurgram-122001,
Haryana.

Guard file.

Stafe Geologist
Hirhachal Pradesh



Directorate of |fidgRies(DOI)
Geological Wing
Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 28274950 Email kumardileep012@gmail.co

m
Full Name GAWAR CONSTRUCION |Address VILL MALYAWAR TEHSIL

LTD GHUMARWIN DISTT
BILASPUR HP
Location of mine/source
Village MALYAWAR Tehsil GHUMARWIN
District Bilaspur Khasra No. 118
Mineral Name Stone
Detail of production of mineral
Production during 0 Closing stock brought 0
previous month (in Metric forward from previous
tonnes) month (in Metric tonnes)
Dispatch during the 0 Royalty deposited in 0
previous month (in Metric previous month (in Rs)
tonnes)
Detail of W/X Form
Detail of Form WX Number of forms 8614
Requested

Quantity for which 86148

demand is raised

System Generated Application

Printed DateTime:2024-06-30 10:06:00

Page Number:1/1
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Directorate of |fidBies(DOI)

Geological Wing
Govt. of Himachal Pradesh

From:

GAWAR CONSTRUCION LTD,

PAYMENT RECEIPT

To:

VILL MALYAWAR TEHSIL GHUMARWIN Geological Wing,
DISTT BILASPUR HP
Email: kumardileep012@gmail.com

Department of Industires,

Govt. of Himachal Pradesh

IUID App ID Ref. ID Date & Time Amount (Rs.)
28274950 13605 A22B114896 0302202211535 | 5255020
9
Royality Factor 60
Royality Amount 5168880
Calculated TCS Tax 106478.928
Paid TCS Tax 106478.928
Panchyat Tax 86140

Processing Fee 0

Total Amount to be Paid (Rs.)

5361498.928

Total Amount Paid (Rs.)

5361498.928

System Generated Application

Printed DateTime:2024-06-30 10:06:44 Page Number:1/1
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Directorate of |fidbt}ies(DOI)
Geological Wing
Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 34777348 Email gcl.knhpl@gawar.in
Full Name GAWAR CONSTRUCTION |Address M/S GAWAR
LTD CONSTRUCTION LIMITED
SFO01 JMD GALLERIA
SECTOR48 SOHAN ROAD
GURGRAM 122001
HARYANA
Location of mine/source
Village deher Tehsil SUNDERNAGAR
District Mandi Khasra No. 1104/282,1106/284,1108/28

5,286,1111/287

Mineral Name

Sand, Stone and Bazri

Detail of production of mineral

Production during 0 Closing stock brought 0
previous month (in Metric forward from previous
tonnes) month (in Metric tonnes)
Dispatch during the 0 Royalty deposited in 0
previous month (in Metric previous month (in Rs)
tonnes)

Detail of W/X Form
Detail of Form WX Number of forms 3332

Requested

Quantity for which 28000

demand is raised

System Generated Application

Printed DateTime:2024-06-30 10:06:45

Page Number:1/1



http://www.tcpdf.org

Directorate of |fidadhyies(DOI)

Geological Wing
Govt. of Himachal Pradesh

From:

GAWAR CONSTRUCTION LTD,

PAYMENT RECEIPT

To:

M/S GAWAR CONSTRUCTION LIMITED Geological Wing,

SFO01 JMD GALLERIA SECTOR48 SOHAN

ROAD GURGRAM 122001 HARYANA
Email: gcl.knhpl@gawar.in

Department of Industires,

Govt. of Himachal Pradesh

IUID App ID Ref. ID Date & Time Amount (Rs.)
34777348 12076 A21J228727 2510202115303 | 1713320
9
Royality Factor 60
Royality Amount 1680000
Calculated TCS Tax 34608
Paid TCS Tax 34608
Panchyat Tax 33320
Processing Fee 0
Total Amount to be Paid (Rs.) 1747928
Total Amount Paid (Rs.) 1747928

System Generated Application

Printed DateTime:2024-06-30 10:06:38 Page Number:1/1
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Directorate of |fidaies(DOI)
Geological Wing
Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 34777348 Email gcl.knhpl@gawar.in
Full Name GAWAR CONSTRUCTION |Address M/S GAWAR
LTD CONSTRUCTION LIMITED
SF01 JMD GALLERIA
SECTOR48 SOHAN ROAD
GURGRAM 122001
HARYANA
Location of mine/source

Village DEHVI Tehsil DEHAR

District Mandi Khasra No. 1104/282, 1106/284,
1108/285, 286

Mineral Name Stone

Detail of production of mineral

Production during 10414.78 Closing stock brought 1826.48

previous month (in Metric forward from previous

tonnes) month (in Metric tonnes)

Dispatch during the 8588.299999999974 Royalty deposited in -1

previous month (in Metric previous month (in Rs)

tonnes)

Detail of W/X Form
Detail of Form WX Number of forms 10150
Requested
Quantity for which 101498

demand is raised

System Generated Application

Printed DateTime:2024-06-30 10:06:16

Page Number:1/1
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Directorate of |fdbsfies(DOI)

Geological Wing
Govt. of Himachal Pradesh

From:

GAWAR CONSTRUCTION LTD,

PAYMENT RECEIPT

To:

M/S GAWAR CONSTRUCTION LIMITED Geological Wing,

SFO01 JMD GALLERIA SECTOR48 SOHAN

ROAD GURGRAM 122001 HARYANA
Email: gcl.knhpl@gawar.in

Department of Industires,

Govt. of Himachal Pradesh

IUID App ID Ref. ID Date & Time Amount (Rs.)
34777348 14309 A22C236406 2203202216513 | 8221340
9
Royality Factor 80
Royality Amount 8119840
Calculated TCS Tax 167268.704
Paid TCS Tax 167268.704
Panchyat Tax 101500
Processing Fee 0

Total Amount to be Paid (Rs.)

8388608.704

Total Amount Paid (Rs.)

8388608.704

System Generated Application

Printed DateTime:2024-06-30 10:06:37 Page Number:1/1
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Directorate of |fidx8ies(DOI)
Geological Wing
Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 74516078 Email 519kiratpur@gawar.in
Full Name MS GAWAR Address VILL THAPNA TEHSIL
CONSTRUCTION LIMITED SHRI NAINA DEVI JI DISTT
BILASPUR HP
Location of mine/source
Village THAPNA Tehsil shri naina devi ji
District Bilaspur Khasra No. 94/1
Mineral Name Stone
Detail of production of mineral
Production during 0 Closing stock brought 0
previous month (in Metric forward from previous
tonnes) month (in Metric tonnes)
Dispatch during the 0 Royalty deposited in 0
previous month (in Metric previous month (in Rs)
tonnes)
Detail of W/X Form
Detail of Form WX Number of forms 18907
Requested
Quantity for which 189071

demand is raised

System Generated Application

Printed DateTime:2024-06-30 10:06:05

Page Number:1/1
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Directorate of |fidgBies(DOI)
Geological Wing
Govt. of Himachal Pradesh

PAYMENT RECEIPT

From: To:

MS GAWAR CONSTRUCTION LIMITED, Department of Industires,
VILL THAPNA TEHSIL SHRI NAINA DEVI JI Geological Wing,

DISTT BILASPUR HP Govt. of Himachal Pradesh

Email: 519kiratpur@gawar.in

IUID App ID Ref. ID Date & Time Amount (Rs.)
74516078 12458 CKS0101901 11-19-2021 11533330
12:03:50
Royality Factor 60

Royality Amount 11344260

Calculated TCS Tax 233691.756

Paid TCS Tax 233691.756

Panchyat Tax 189070

Processing Fee 0

Total Amount to be Paid (Rs.) | 11767021.756

Total Amount Paid (Rs.) | 11767021.756

System Generated Application Printed DateTime:2024-06-30 10:06:55 Page Number:1/1
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Directorate of |fdgdf)ies(DOI)
Geological Wing
Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 77534366 Email package8accounts@gawar.

in
Full Name GAWAR CONSTRUCION |Address VILL MEHLA TEHSIL SHRI

LTD NAINA DEVI JI DISTT
BILASPUR HP
Location of mine/source
Village mehla Tehsil shri naina devi ji
District Bilaspur Khasra No. 272
Mineral Name Stone
Detail of production of mineral
Production during 0 Closing stock brought 0
previous month (in Metric forward from previous
tonnes) month (in Metric tonnes)
Dispatch during the 0 Royalty deposited in 0
previous month (in Metric previous month (in Rs)
tonnes)
Detail of W/X Form
Detail of Form WX Number of forms 23079
Requested

Quantity for which 230795

demand is raised

System Generated Application

Printed DateTime:2024-06-30 10:06:49

Page Number:1/1
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Directorate of 1ffdgsfies(DOI)

Geological Wing
Govt. of Himachal Pradesh

From:

GAWAR CONSTRUCION LTD,

PAYMENT RECEIPT

To:

VILL MEHLA TEHSIL SHRI NAINA DEVI JI Geological Wing,
DISTT BILASPUR HP
Email: package8accounts@gawar.in

Department of Industires,

Govt. of Himachal Pradesh

IUID App ID Ref. ID Date & Time Amount (Rs.)
77534366 14792 A22D179121 1104202209325 | 18694390
2

Royality Factor 80

Royality Amount 18463600

Calculated TCS Tax 380350.16

Paid TCS Tax 380350.16

Panchyat Tax 230790

Processing Fee 0

Total Amount to be Paid (Rs.)

19074740.16

Total Amount Paid (Rs.)

19074740.16

System Generated Application

Printed DateTime:2024-06-30 10:06:49 Page Number:1/1
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Directorate of |fjdggRies(DOI)
Geological Wing
Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 14424262 Email cadixittayal@gmail.com
Full Name GAWAR CONSTRUCION |Address VILL DELAG NICHALI
LTD BHATER TEHSIL SADAR
DISTT BILASPUR HP
Location of mine/source
Village DELAG NICHALI BHATER |Tehsil sadar
District Bilaspur Khasra No. 413,936/736/410, 737/417
Mineral Name Stone
Detail of production of mineral
Production during 0 Closing stock brought 0
previous month (in Metric forward from previous
tonnes) month (in Metric tonnes)
Dispatch during the 0 Royalty deposited in 0
previous month (in Metric previous month (in Rs)
tonnes)
Detail of W/X Form
Detail of Form WX Number of forms 11565
Requested
Quantity for which 115656

demand is raised

System Generated Application

Printed DateTime:2024-06-30 10:06:48

Page Number:1/1
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Directorate of IidgBies(DOI)

Geological Wing
Govt. of Himachal Pradesh

From:

GAWAR CONSTRUCION LTD,

PAYMENT RECEIPT

To:

VILL DELAG NICHALI BHATER TEHSIL Geological Wing,

SADAR DISTT BILASPUR HP

Email: cadixittayal@gmail.com

Department of Industires,

Govt. of Himachal Pradesh

IUID App ID Ref. ID Date & Time Amount (Rs.)
14424262 12788 A211.139534 0812202115011 | 7055010
9
Royality Factor 60
Royality Amount 6939360
Calculated TCS Tax 142950.816
Paid TCS Tax 142950.816
Panchyat Tax 115650
Processing Fee 0
Total Amount to be Paid (Rs.) 7197960.816
Total Amount Paid (Rs.) 7197960.816

System Generated Application

Printed DateTime:2024-06-30 10:06:07 Page Number:1/1
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Most Urgent
Time Bound

H.P. STATE POLLUTION CONTROL BOARD
Regional Office Bilaspur, Near HPPWD Rest House Dholra,

Tehsil Sadar, District Bilaspur Himachal Pradesh
E-mail: pcbrobilaspur@gmail.com

No. PCB/BLP/(161) CWPIL No. 31/2023/- 6 ¥R~ Dated: & H & \&\\
To :

1 The Mining Officer, Bilaspur Distt. Bilaspur (HP)
The Town & Country Planner, Distt. Bilaspur (HP)

3 | The Project Director, National Highway Authority of India (NHAI), PIU,
Gutkar, Tehsil Balh, Distt. Mandi (HP).

4 M/s Gawar Construction Ltd. Village Bharari PO Raghunathpura, Tehsil
Sadar, Distt. Bilaspur, (HP)

Subject: Regarding O.A. No.48/2024 Ashwani Kumar Saini V/s State of
Himachal Pradesh & Ors.

Sir/Madam,

This is in reference to the meeting held on 27.06.2024 in the office chamber
of Worthy Additional Deputy Commissioner, Bilaspur Distt. Bilaspur (HP) on the subject
cited as above.

In this regard, as directed by the Worthy Additional Deputy Commissioner
Bilaspur you all are requested to provide the complete information in view of latest
directions of Hon’ble NGT order dated 20.05.2024 in O.A. No.48/2024 tilted as Ashwini
Kumar Saini V/s State of Himachal Pradesh & Ors within 02 days, so that the
information could be complied and same could be submitted to Hon’ble NGT in time.

Treat it as most urgent

Yours [faithfully,

Encl:-As Above

(At

Regionial Officer
HPSPCB, Regional Office Bilaspur
Telefax- 01978-223550

Copy forwarded to:-
(1) The PS to The Deputy Commissioner, Bilaspur, Distt. Bilaspur for information please.

(2) The PA to The Additional Deputy Commissioner, Bilaspur, Distt. Bilaspur for
information please.

(3) The Sub Divisional Magistrate Ghumarwin., Distt. Bilaspur for information and
necessary action please.

(4) The Sub Divisional Magistrate Jhandutta, Distt. Bilaspur for informgfjon and
necessary action please.

Ot
Regional Officer
HPSPCB, Regional Office Bilaspur
Telefax- 01978-223550






